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COUNCIL OF STATE. 
Mo'flday, 4th Septembt-r, 1933. 

The Council met in the Council Chamber at Viceregal Lodge at Eleven of 
the Cloak, the Honourable the President in the Chair. 

MEMBERS SWORN: 
The Honourable Maharaja Jagadish Nath Roy of Dinajpur (Bengal: 

Nominated Non-Official). 
Tbe Honourable Major William Kerr Fraser-Tytler,. C.M.G., M.C. 

(Foreign Secretary). 

QUESTIONS AND ANSWERS. 

SUPERSESSION OF INDIAN OFFICIALS BY EUROPEANS IN THE CENTRAL 
PROVINCES. 

129. THE HONOURABLE MR. VINAYAK VITHAL KALlKAR: 
(a) Has the attention of Government been drawn to a Resolution moved by 
Mr. C. B. Parakh, M.L.C., on the 25th July, 1933, in 1"Jte Central Provincee 
Legislative Council regarding the supersession of competent senior Indian 
officials of the Civil Service by Europeans 1 

(b) Were the Government of India consulted by the Central Provinces 
Government when the latter promoted some junior European officers to 
higher posts superseding the claims of competent senior Indian officials 1 

(c) If the answer to part (b) is in the negative, do Government propose 
to issue instructions to the Central Provinces Government to consider the 
claiIDS of competent senior Indian officials of the Civil Service in making 
promotions to the higher posts in the, Central Provinces in future 1 

THE HONOURABLE MR. M. G. HALLETT: (a) I have read tbe debate 
on the Resolution, which I observe was rejected by a considerable majority. 

(6) No. . 
,(e) There are standing orders prescribing the principles to be observed in 

makmg promotions to selection appointments. These provide that merit 
shou!d be the main criterion, seniority only being regarded when other quali-
fica~ons are practically equal. The Government of India. do not, therefore, 
conSIder it necessary to issue further instructions to the Government of the 
Central Provinces. 

PRESENT PRICE OF RUPEE AND SoVEREIGN. 

~ . 130. Tm: HONOURABLE BABDAB BUTA SINGH: (a)Whatis the present 
nce of the rupee as represented by its silver contents in relation to gold ? 
18CS ( 1!'7 ) B 
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(6) What is the price of •. gold sovereign &8 represented by the price of 
silver contents of the ru~' . 

THE HONOURABLE MR. J. :8. TA'Ytbtt: The 811ver contents of a rupee 
were worth . 018 of a BOvereip ai the rate ~vailiat OIl. the 29th August. 

CONVERSION OF PROVINClA.L LoAN ADVANcED FROM THE PlwvINCIAL LOAN 
Fmm TO PBOVI!fCIAL GoVlllBNWR:RTS. 

181. THE HONOURABLE SARDAR BUTi slNun : 'What steps do Govern-
ment propose to take to convert the ProTincial Loan advanced from ihe Pro-
vincial Loan Fund to Provincial Go.vernments with the object of reducing 
interest charges , 

THE HONOURABLE MR. J. B. TAYLOR: The Honourable Member will 
eee from the answer given by me to question No. ~ by the HonoUl'&hle Rai 
B&hadur Lal& Ma.thur& PmsadlMe1l.rotra on the 29th August last that the 
Government of India have already reduced the rates of interest charged to the 
provinces on loans taken by them in the years 1921-22 and 1922-23. As the 
Government of India are a.ble to secure more favourable rates on conversion 
they will pass on to provinces whatever advantage they can without penalising 
themselves. 

PROTECTION TO THE HOSIERY INDUSTRY AGAINST JAPAN. 
1st. TH1!! 1I0!'lotJRAm.E lb. HOSSAIN IMAM (on behalf' of the 

Honourable Rat Rahadur t&l" Jagdish Prasad): (a) Have Government. 
rp.ceived any represefttntioti from ruiHownetS ot chl1JIlbers of commerCe 
lI~g p1'()tecnon for the hosiery indulltry of India against dumping ~ 
Japan 1 

(11) n so, 1t'Iiat action, ifany, ha.,-e Govel11ment taken in the matter t 
T'BB HONOURA.BLE Ma. T. A. STEWART: (a) Yes. 
(6) The mat~ is receivirJs consideration. 

C'(]T CutuuooJy NOTlilS. 
183 .. TlfE l1ol.iou~~:, h HOSSAIN IMAM (on behalf of titer' 

Honourable RBi Rahadur Lala Jagdish Praaad).: la) Have OoverumeDtreceived 
any eOinmnnieation trom the Simla Traders' Association. protesting. 8f:~inst. 
the new JtIllc9.relntblZ to.cut currency notcs and ursri'ng the rc·ena.ctment ot 
the old rule, on the allegpd ground that the new ru!es involve the 1_ of 
oroJ'ell of.rupee8 to tt8lier.s p08B.eIJS:ng cut. cUlren0)J Doifll! 1 

,(bt If.o, na1l aetiml, if any, bltve 60yerD7iletl't tak!!tt in the maHet' t 
tm: l!'oliOUlU.BLE MR. J.a.TAYLOR: (a)' YG8. 
(b), Govel'lYllellt do nob propose to re-cmact th~ md mlet; 
THE HONOURABLE RAJ BAHADUR LALA MATlIU'ItA PRASAD 

MEHROTRA: Wha,i time hu be~ givsn· tothe,ldllio 001 tatum these~ut 
currency notes 1 

THE,HQ~OUlWlli&:M •• J .. B.T.AV.LOB!; I &IIL"."..I aaDlMJt.cuMedJtllJldl 
euotlythe question. The rules have ~ in force since 1927. 



Qt1B8'l'IQlU UD· .UlI'WEBS. lit 

BDoBT DuTY 0If B4W 8KDfS AND JltDE8 AND RBLlEJI' m IliDUN, ClAn, t:ao1f 
PlPB nmUSTa¥. 

e. 1M. THE HO • .'~OlJA.ABT.ii MR. HOSSAIN IMAM (on behalf of the 
Honourable Rai Br.hadur Lala Jagdish.Prasad): (a) Ha!! the attention sf 
Government been drawn to the followi~ resolution, among other'!, Nl'ort.<d 
to have been paesed by the Federation of Indian Chamberd of Commerce anel 
Industry at it.s sittings held at New Delhi in Al,rillsCJt: 

.. That the tlXport duty on raw skii'1s and hides be raised to 25 per cent.. 
and 20 per cent., respectively; that a. duty of Rs. 50 par ton or 
50 per cent. a4 wlorem whichever is higher should be levied on 
imports of cast iron pipes and further that the tariff value of 
Rs. 140 a ton may at least be substituted for a4 wlorem valua-
tion now being adopted in Indian cl18toms tari:ffs 80 as to secure 
immediate relief to Indian cast iron pipe industry." 

(b) Has the attention of Government also been drawn to the suggestion 
reported to have been D)ade in the speech of one of the members of the Federa-
tion at the above meeting that the present railway rates being very high should 
be reduced in order to sive relief to Indian agriculture, industry and cOin-
merce in view of the high fall in prices 1 

(c) Have Government given their consideration to the above suggestions 
snd~ if ab, with wha.t l'H1Jlt 1 

TIlE HONOURABLE MR .. T. A. STEWART: (a) Yes. 
(6) Yes. 
(c) The possibility or raisitlg the e'tport duty on raw skin8 and hide!! was 

carefully considered by the Government of India in connection with the recom-
mendations of the Hides Cess Enquiry Committee and they came to the 
conclusion, which had the ~upport of the majority of Local Governments and 
of th~ CbHUmttee, thlst anj additiotl to the butden on tht! raw skins and hides 
mdustl'y wOttld be "pet! t() serio'1l8 objeetion. They IItill adhere to this "iew. 

The case of the Indian cast iron pipe industry is receiving the co,nsideration 
of the GoverDllleIlt of Ind!a along with other tepresentations asking for ptotec-
tion under the Safeguarding of Industries Act, 1933. . 

The queetioD of frtIight rMM to be charged on goods traffic has also been, 
engaging the attention of Government and of Railway Administrations whe are 
alive to the necessity of helping indigenous industries and stimulating move-
ments of tfaffic iLhd for this purpose. have quoted and will continue to quote. 
reduced rates where this is considered to be desirable. The Government of 
IAtH~ 1&1&, h01Ve~r, unable to oontefitpIa~ 8 general tedttcMon itt rates as there 
ii IlO e.identle that tfllflitl 1tOaid be 8tiD1uMted. thmoe~1 tIO an eXtent suffihltmt 
to prevent a serious loss of railway revenue. 
OVBB-GBNlIlBOUS TBRMS AOCORDED TO BRITISH INVES'roRS IN GoVBBNM£II'T 011' 

INDIA STERLING LOANS. 
13ft THE HONOURABLE MR. HOSSAIN IMAM (on behalf of the 

HonOurab1e Rai Bahadur Lala Jagdish Prasad) : (a) Has the attention of 
Govermfiebt been drawn to the criticism by ProfeSSor:l). L. Dubey, 
economillb, pnblished in. the Leader newspaper, dated the 2'6ta May, 1933, of 
the policy of the Government of India in ofiering .. over-generous terms" to 

B2 
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the London investor by the flotation of the £12 million 4 per cent. sterling 
loan at the issue price of 971, repayable in 1948-53 1 

(b) Is it a fact that the following news was cabled out .to India from 
London by Reuter under date 11th May: "Applications for the Indian 
loan were only allotted at 25 per cent. Dealings started on the Stock Ex-
change round about par, but later five-eighths premium was quoted "1 

(c) Why do Government give 4 per cent. to the British investor who pays 
no income-tax to the Indian exchequer, and why uo they offer only 31 per 
cent. to the Indian investor who is subject to Indian income-tax 1 

THE HONOURABLE MR. J. B. TAYLOR: ('1,) and (b). Yes. 
(e) As I have explained on previous OCCA.8ions, we recognise the advantage 

of borrowing in India 88 compared with London and endeavour to restrict our 
borrowings abroad as far as poseible. When we have to borrow, however, 
we must pay the rates at which the London market is prepared to Jend. The 
particular motive for the loan in question was to strengt~en the sterling position 
of Government with a view to ac<'umuiating adequate external reserves for the 
establishment of a Reserve .Bank. 

INCOME-TAX OFFICERS IN BENGAL. 

136. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
Will Government be pleased to state : 

(a) Whether it is a fact that as many as seven Income-tax Officers in 
Bengal have been removed from service 1 If so, why 1 

(b) Will Government be pleased to state their names and the years of service 
they put in , 

(c) Has anyone of them been discharged from service owing to iD,effi.ciency' 
If 80, when was the inefficiency of this discharged officer found out and by 
whom 1 

(d) Was ap.y warning given to these officers before discharging them 1 
(e) Is it a fact that there is among these discharged officers one'who topped 

the list of successful Bengal Civil Service candidates of his year' If so, what is 
his name 1 . . 

(f) Will Government be pleased to state how many of the discharged officers 
are Hindus, Muslims, Christians and Anglo-Indians 1 

(g) Was any departmental enquiry regarding allegations of corruption 
against anyone, or all of them, ever made by Government. If so, when and. 
what was the result 1 

THE HONOURABLE MR. J. B. TAYLOR: ('1) Yes. Seven Income-tax 
Officers in Bengal have been removed from service on account of retrenchment. 

(b) (1) R. Ghatak 
(2) F. C. Chopra .. 
(3) P. L. Bhattacharjee 

Yean'of aervioe. 

23 yeats. 
13 years. 
13 years. 
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Yea.rs of service. 
(4) S. K. Datta 13 years. 
(5) Nefazuddin Khan 9 years. 
(6) Abdul Majid. . . 8 years .• 
(7) B. B. Basu 7 years. 

(e) All these officers were discharged as their work was consideted to be so 
consistently unsatisfactory that to retain them in the cadre' while others were 
discharged from it. would have been unjustifiable. 

(d) No. 
ee) No. 
(j) HinduR-5. 

Muhamma.dan., - 2. 
(g) Departmental proceedings were started or contempl~ted against three 

officers ·but were dropped in view of their retrenchment. 

SEARCH MADE BY. THE POLICE OF BELONGL~GS OF THE BENG.4.L STATE 
- PRISONEI(S CONFINED IN D.Al\£oH J.ur. 

137. THE HONOURABLE MR. JAGADISH CHANDR.A. R\.NERJEE: 
(a) Is it a fact that Professor Jyotish C. Ghose, M.A., Mr. Bhupati Mazumd1.l 
and Mr. Purna Ch. Das, detenus in the Damoh Central Jail in the Central Pro-
vinces were recently s.bjected to a search of their persons and belongings 
by the Central Provinces Police 1 If so, why 1 

(b) Had the police any search warrant with them for the purpose? If 
not, why were they allowed by the jail authorities to sea.rch the bodies and 
belongings of those three gentlemen now detai'led as-Sta.te prisoners' 

(e) Was any object~ona.ble matter founrl wit,h them in t.h'! C(}Ui'~~ of the 
fearch 1 

(d) Was the search ca.rried out under instructions of the Government of 
India? 

(e) If so, under what section of the Criminal La.,v ! 
THE HONOlTRABLE MR. M. G. HALLETT: (a) to (e). The search in ques-

tion was conducted under the orders of the Sub·Divisional Magistrate of Datnoh. 
as information was recC'ind that one of the State prisoners hr..d l'repa~-~d a 
Bcheme of communistic a.ctivities. During the course of the search a notebook 
was seized which contained a scheme for th~ organisation of communist societies. 
A search warrant under Chapter VII of the Criminal Procedure Code is not 
necessary for the sea.rch of a prisoner or of his cell in jail, which is penmssible 
undcr tlie JAil Rules. 

SHORT· NOTICE QUESTIONS AND ANSWERS. 
SILVER AGREEMENT AT THE W OBLD ECONOMIC CONFERENCE. 

138. THE HONOURABLE MR. HOSSAIN IMAM: Will Government kindly 
give the following information about the silver agreement at the W orId Econo-
mic Conference: 

(a) Is the quota fixed for the sale inclusive of internal sales or exclusive 
of it 1 
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(&) Does the quota include the sales of silver on private accounts too 1 
(0) Can the Government of India sell silver inside the country in excess 

of the quota. 
THE HONOt!BABLE MR. J. B. TAYLOR: (a) Inclusive. 
(b) No. 
(0) No. t 

THE HONOURABLE THE PRESIDENT: I have received two short 
notice questions both in regard to the same subject-matter-one from the 
Honourable Mr. Satyendra Chandra Ghosh Maulik and the other from the 
Honourable Rai Bahadur Lala Mathura Prasad'Mehrotra. I have already 
given leave yesterday to Mr. Satyendra Chandra Ghosh Maulik to put his short 
notice question and as the Honourable Members are not aware of the contents 
of this notice 'J will ask the Honourable Member to read it. 

AsSASSINATION OF MR. BURGE, DISTBIOl' MAGISTRATE, MIDNAPuR. 

139. THE HONOUBABY,E MR. SATYENDRA C~TDRA GHOSE 
MAULIK : Will the Government be pleased to state if it is a fact that 
Mr. Burge, District M.agistrate, Midnapore, was shot dead on Saturday last 1 

Will the Government please make a statement giving the Hbuse t\le fllli 
~~@j1s, of the circWDstances relating to this dastd.rqly crifne ~ 

THE HONOURABLE MR. M. G. HALLETT: Sir, 1~ ititl,.,. fact thet 
Mr. Burge, District Magistrate, Midnapore, was shot dellod o~ SaUwlay last. 
'~c~Dn\stances of tlijs ~astardJy Outrlloge, so far as they' have bt~ 
ascerta.ined .... t present, are as follows. Mr. Burge w .. s"saas~teQ. ,*bQ1Jt 
5-15 P. M. on Satur~y on the police 100tball groU]ld. JIe w~ about to 
play football for the Town Club. Both assassins were on the field with p~ye!:s 
of the oPJ>Osing side, the Muhammadan Sporting, who were practising before the 
match. As several of the players of the Muhammadan Sporting side wore 
dhoties 1he aS8asl'ins were unnot.iced. Mr. Burge walked on to the field leaving 
his personal guards on the touch-line. As Mr. Burge approached the goal, 
t~ MUSSWs stSparated from the playeps and attacked him. One f!,red five 
i~ts ~bltll.u1;c»natic pjstol into Mr. Burge's back from tWQ or tluee y..,d,a' 
range, the other fired three shots from the front at about the sa~e range. :M1 . 
.J\urgtl ,fell and expired within one minute. Mr. Norton Jones, AdditiOQAI 
~~tendent of Police, who WaS also .bout to p~y .nd was .. short dis~e 
,Pay, iJllmediately tackled the second assaBSin and was fired on. He atruggled 
'lIIVith the man who was shot by Mr. Burge's personal guard anti secULed. T.\le 
name of this man was Mrigendra Datta, and he died at 8-30 on i1nnday mo~. 
The other assassin was named Anatb P..a.nja. He was tackled by Reserve 
Inspector SDJjt!J, ~CJ W&S~t <ieMl j)n tbe /I~ by the ~ guards. Both 
assassins belong to Midnapore, and were political !luspects. A 90rdon was 
formed round the ground within a few minutes by the police and troops, and 
four. men -were apprehended. MrR. Bvge Wail Bot p.:eeent when the al1lil&S8ina-
,Goa took plaoe. 

1 should like to take ~hi8 opportunity of expr~ssing on behalf of t}le Govern-
ment of India their profound regret at the loss Of this fine officer at the hands of 
assassins and their very deep sympathy with Mrs. Burge. 



COrJDEMNATORY SPEECHES IN CO~"NECTION WITH THE ASSASSI-
. NATION OF MR. BURGE, DISTRIC'l' MAGISTRATE, l\UDNAPORljl: 

THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE (East 
Bengal: Non-Muhammadan) :. Sir, the news of the dastardly attack on 
Mr. Burge, District Magistrate of Midnapore, has come to us as a great shock. 
The cult of terrorism is indefensible from the moral as well as from the religious 
point of view. No religion sanctions wanton destruction of human lives and 
the so-called patriotism OJ these terrorists and these misguided men are con-
demnable from every point of view. I, on behalf of my party, and coming 
as I do from Bengal, express my deep sense of horror at this cowardly affair 
and convey our sincere condolences to the bereaved family. 

'rRE HONOURABLE MR. MAHMOOD SUHRA W ARDY (West Bengal: 
Muha.mmadan): Sir, coming as I do from Bengal, especially Midnapore, 
I strongly condemn· this dastardly outrage and expre!!8 our indignation at this 
cowardly attack on ·Mr. Burge whom I knew very intimately. He was one of 
the most competent and dutiful officers and a very kind-hearted man. I 
strongly condemn this outrage as no law of the land would allow such outrages 
to be perpetrated in season and out of season, which have tarnished the fair 
name of Midnapore and Bengal. It is against society and progreBB, and 80180 
no religion can tolerate such outrages. With deep so~ow we mourn his loss 
in the House and expreBB Ol1r deep and sincere sympathy with Mrs. Burge. 
Sir, we wish on behalf of our pa.rty to convey the feelings of the House to 
Mrs. Burge. 

THE HONOURABLE MB.. BIJAY KUMAR BASU (Bengal: Nominated 
Non-Official): Sir, I beg to associate myself with the previous speakers on this 
mournful occasion. I feel, Sir, that the feelings of condemnation and abhor-
lIeQce a,gainet these dastardly crimes surge in the Breast pf every MeDJber oUAis 
House as well as members of the public outside. We know that no canons of 
JIloralityor religipn would approve of a thing of this nature awi more 80 when & 

~ is aBB&8Iinated when h~ is doing his duty. I hope, Sir, that the feeliI!,fs 
of this House may be conveyed to Mrs. Burge and our sympathies with her P1 
her irreparable loss, and that Government should give such financial assistance 
to her and her family as may be necessary. 

THE HONOURABLE RAI BAHADUB PROMODE CHANDRA DUTT (Assam: 
Non-Muhammadan): Sir, I join heartily with the previous speakers in con-
iemning this daat.dly outrage. In thia place, aad outside it, it has been said 
times without number that this method will not do. What they mean by 
persist~ in this, tQey alone understand. Happily, DJy provin~ of ABBam is 
free froDJ this sort pf crime. We have no words sufficient to conqemn the 
()utrage that bas been committed on an innocent officer carrying on his duties 
honestly .. My sympathies-and I know the sympathies of everybody in this 
House-are with Mrs. Burge in her terrible calamity, and I beg, Sir, that you 
will COI1V<ey the con~lence8 otthis House to Mre. Bwge. 

Tftll: HONO.UIWlLJ: MR. 1. S. HENDERSON (Bengal Chamber of Com-
,~); Sir, .a t.he repfefantat;ive tf Etuepean oouunereial interest. in this 
B~ I desire moat wa.rmly to associate myself with t.he l'eIOMD which ha.9 • 
. julit been al&de by Honourtble Membere in expreaeiDg IOmeth.iag of the a&-
hQrrenoe and ind4PMtion which be been aroused in us aU boy tile eowudly &Dod 

(laS) 
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insensate outrage which has been perpetrated at Midnapore, and of the deep 

-sympathy we feel for the bareaved widow and family. Sir, with this latest 
significant and tragic reminder before us is it any wonder that we,-and es-
pecially those of us from Bengal,-should be inclined to view the future with 
BOme apprehension! 

_ THE HONOURABLE KHAN BAHADUR MIA.N SIR FAZL-I-HUSAIN (Leader of 
· the House): Sir, I have no doubt it is the wish of this House that you be 
pleased to convey to the widow of the deceased the sympathies and message of 

· condolence of this House in her sad bereavement. 
THE HONOURABLE THE PRESIDENT: The Chair would like to associate 

itself with all that hasJaUen from several Honourable Members and the Leader 
of the House. It has been a most tragic event. It was a very dastardly 
crime and yet a most daring act in the annals of the history of crime in this 
country. I have not the slightest doubt that public opinion in this country 

· will strongly condemn it, as the Honourable Members have said. This tragio 
· event following close upon two similar sad events in the death of two valuable 

offiC;Crs of Govenlment, Mr. Douglas D.nd Mr. Peddie two years ago is a great 
stain,. in my opinion, OIl the prosperous city of Midnapore. I ha,ve no doubt the 
citizens of l\Iidnapore will express their strong condemnation and abhorrence 
of this act. As desired by you, Honourable Members. I will communicate ~oday 
by telegram the deep sympathy and condolences !;If this Council to Mrs. Hurge 
in her great bereavement. " 

BILLS PASSED BY THE LEGISLATIVE ASSE!-lBLY LAID ON THE 
TABLB. 

SECRETARY OF THE COUNCIL: Sir. in pursuancE' of rule 25 of the 
Indian Legislative nules, I lay on the tahle (:opies of. the f()llowjng BiDs 
which were passed by the Legislative Assemhly at. its meeting held on the 
1st September, 1933, namely: 

A Bill further to amend the Indian Railways Act, 1890, for a certain 
purpose. 

A Bill further to amend the Indian Income-tax Act. 1922, for certain 
purposes. 

A Bill to regulate the possession of wireless telegraphy apparatus. 
A Bill further to amend 'the Land Acquisition Act, 1894, for cer~in 

purposes. 

RESOLUTION RE PROVISION OF PRIVILEGES, POWERS· AND 
IMMUNITIES TO LEGISLATURES IN THE NEW CONSTITUTION. 

THE HO~OURABLE THE PRESIDENT: The first Resolution on the agenda 
is by the Honourable Mr. Suhrawardy. Before the Honourable Member 

'proceeds with his Resolution I would like to inform him that though I bave 
. admitted the Resolution I am unable to allow aim to move the second part 
of the Resolution as it is contrary tD _S~djng Order 58A. The two matters 
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embodied in this Resolution are of distinctly divergent character and cannot 
be combined. Under Standing Order 58A no Resolution shall be admissible 
which does not comply with the following conditions, that is, that it shall 
be clearly and precisely expressed and shalhaise, substantially ene definite 
issue. The second part of ·the Resolution raises an i88ue distinct from the 
first. Further I would like to point out to Honourable Members that the grant 
of gold passes to Members and their fa,milies is not. part of the POWl'rB or 
immunities as regarded in the House of Commons. As regards the first pa.rt; 
of the Resolution I presume the Honourable Member seeks to obtain for the 
Council of State the same powers, privileges and immunities which are enjoyed 
by the House of CommoIls both under 8tatute and custom and convention. 
If that be the object of the Honourable M£:m-ber, I am afraid the manner in 
which his Resolution has been worded his puqJose will Ilot be served. I under· 
stand that is your object? 

THE HONOURABLE MR. MAHMOOD SrHRAWARDY: Yes .. 
THE HONOURABLE THE PRESIDEN'T: In that case I have mframed 

the Resolution and I have given a copy to the Honourable Member. Will 
the Honourable Member now move the modified Resdlutiou 1 

THE HONOURABLE MR. MAlnmOD SUHRA W A~Y (West Bengal: 
Muhammadan): I beg b~ move the Resolution which stands in my name and 
which runs thus: 

.. This Council recommends to the Governor General in Council to take early steps- to 
move His Majesty's Government to provide the Indian and Provincial Legislatures in t,he 
new Constitution with powers to &dopt as their own the privileges, powers and immunit~ee 
of the House of Commons of the United Kingdom. as in the oase of the Dominions, ColonIeS 
and Legislatures in other parts of the British Empire." 

Sir, before I proceed with my Resolution you ~;ll permit me to make' a 
britlf reference to the position of this House and t,he privileges of its Members. 
Sir, the bi-cameral system of the Central Legislature was brought into existence 
by the Montagu-Chelmsford Rc!orms. Before t,hat, as you arc awo,re, wo 
had the Imperial Legislative Council, and we were brought, up consequently 
on the tradition of a single Chamber Legislature. But, Sir, there have been 
many attacks upon the privileges of ihis House and upon the privilegeA o~ its-
Members. When the constitution of the Government of India was revlI'Ied 
by the Government of India Act of 191ff t.he plivileges of the T..egiRlature aR a 
whole were not dealt with by the Act except in one particular !lflction, H? (7) of 
the Government of India Act, 1919, which Recures freenom of speech to Memhers 
of the Legislature. Beyond that the matter was not dealt with by the' Govern· 
ment of India Act in any way. The question of privileges and immunit.ies of 
Members of the Legil'llature was brought beforp. the RefonDs Committee known 
as the Muddiman Committee, with which your dist.inguished predecesl!ors were 
connecten, and it went into the matter in some detail. I find that, that 
Committee failed to deal with the question of privilegeA and immunities in a 
satisfactory manner. On page 75 of the report it was stated;' 

" It has not been suggested to us from any BOurce that the Legislature in India should 
be provided with a complete code of powers. privileges and immunities aa in t~ oase of 
most of the Legislatures in other par!;s d _the Em piro.The ma,tter has been g~Dera1ly 
dea1t with by enaotment of a. provision iii the Acts of Constitution eubling the Legis.lat1U'Ct 
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to define their own powers, privileges and immunitiell, with the restriction that they should 
not exoeed those for the time being enjoyed by the British HoWIe of CommollB. Eveotuaijy 
110 doubt BimiJM provision will be made in the oonstitution of British Jodia. At the II80me 
time we feel that the Legis1atl'lre and the Members thereof have not been given by the Gov. 
ernment of India Act all the protection that they need. Under the Statute there is freedom 
of speech in all the Legislaturell and immunity from the jurisdiction of the courts in rellpeot 
of his speeches or votes. and with this view the l)reeidents have l>een given conaiderab1e 
powe1'8 for the maintenance ot order, but therc H_c mattef ends ". 

Now, Sir, Honourable Members are familiar with eminent authorities as 
Sir Erskine May and Sir William Anson on Parliamentary Practice a.nd Pro-
~dure. The privileges enjoyed by the House of Commons may be divided 
mto two claS!!e8. Those wllich are claftned by the Speaker and conceded by 
the Lord Chancellor on behalf of the Crown and those not claimed. but eDjoyed 
as o~ light .. At the commencement of every Parliamentary session the 
practice. is for the Speaker to claim some privileges-I suppose the worus are: 
" the ancient and undoubted rights" of the Members of the Legislature and 
the I.ord Chancellor very readily com edes them as being granted by the Crown. 
hong these privileges whioh are so asked are first of all privileges olassed as 
formal privileges· which deal with the manner and the matter of the debates 
i~ Parliament. access to the Sover~ign and so forth. They are mere matters 
of formality. Then there is the privilege which is asked for and which is of 
'Very great importance, namely, freedom from arrest, detention or molestation. 
That is how it is described in the constitutional book. This is asked for by 
the Speaker and it is granted by the Lord Chancellor. 

Sir, it is not neeelll!8ry for me to trace the history ~f these privileges be-
oause they are contained in 80 well known a document which is before the 
public and I darel!ay before the Government of India .. I would only cite a 
famous PIIIIII3&ge brOIn the speech 01. King Henry VIII which is reproduced in 
almost aU cOllBtiWtional treaties to show how greatly the privilege is vllued 
in FAl@Wul. 

,. We at JlO time stand 80 highly in our Estate Royal as in the time of Parliament, where 
.. &I h .... and you .. membera are cOlljo~ed and kDit togetJ,wr iato .. body poWio. 
MCI at woMtlaerer offence or injury is olJered to the ~ member 0( thiII fiou" " ~ be 
,jud£ed NI doue agaiDBt our pe1'8on ao~ the whole Com' of Parlialllllnt ; wbiQh pre1'Oia.tive 
{>f the Court is 80 great as all acts and prooeB8e8 comini out of any oth.- inferior Co~ 
must for the time ceue and give pJaoe t:o the higheBt" • 

This is ~w King Hemy VIII descrihed it and although there were la~ 
.attempts to inftinge this valWloble right, matters ~ve been set right ~ I tlUIJ,k 
,DOw Membel'll ()f the British Parliament enjoy iJnmunity from anesi. detAJnilon 
Dr molestation by executive ac.tion. TP is ROt merely a aentimenw,l rig4t. 
This is a right which is based upon the i~damen~l principle that the three 
.branches of Govenunent, the eX8Cut.ive, judiciary ~ t'e leiWMl\I'e, ought 
to have power~ of iDdBpende.nce and one ~.Bch ought ~ot to be ,aUowedto 
~ampJ,t und(lr fQat the privileg_ of another br~h. This is the prillciple 
upon which t~ pQv.u.p is .. _ 

Now, Sir, the refOlllDI inaugurated by the late Mr. Montagu which 
),egan with the Government of India Act, 1919, bave been in operation for 14: 
]l"J!s a.nd t~y If·~ abou.t to be tepJac~ ~y .. De\\" CQP.8titv,tiOll. lnfac.t 1;}1e 
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Muddim,an Conunittee made a valuable recommendation aflecting the privi-
leges which it thought the Jndian Legislature should possess. These privi-
leges were based upon those cherished by the Members of the British 
Parliament of the House of Commons of the United Kingdom. 

Sir, I refer with authority to the facilities or privileges granted to M. Ps. 
in the British Parliament and Over8f'..3s, Canada, Australia, South Africa and 
New ZeaJa::d. With your permission, Sir, I shall begin with Westminster . 

.. It is only in reoent years that the British House of Commons haa returned to the 
praotioe of the payment of Members. The present sa.lary of £400 a year was authorized 
in 1911, whioh now includes £100 allowanoe for expenses. Buoh £100 not being liable 
to income·tax. There is, however, at present an eoonomy out of '10 per oent. on suoh 
£400. The lI80iary of a Member beOOmes payable when he takes the Oath or makes the 
Affirmation required by law, and begins from the day on whioh the Clerk of the Crown 
intimates that all the returns have been received by him. or. when Parliament assembles 
on an earlier date, from suoh date. in respect of Members then returned. and in respeot of 
other Memhtrs, from the day on whioh their return reaches the Clerk of the Crown. Mem· 
bers are also cmtitled to first 0111&8 railway or lltea.mer tioketllbetweert L9ndon and their 
!lOnstitu,noiljl, free BtationeIJ' in the Houae. (md receipt of the usual Parlia.mentary 
papers It. 

That is about Westm~8ter. Now about Overseas • 
.. In the OV6ftIe&B Pa.rliamente, M. PI. have raaeived Parliamentary allowuoes or 1\lo 

munOl'&ti~, in many 0&IMIIl. ~ViU' sinoe the inoePQon of ~r P-.rliamcmtar, iMtitqtioQS. 
~ fac~ owiqg no 40ubt to $hll ~bsence at leiau~ olassea in t~e l>ominiQl¥l fl'JIKl fapilit~ 
~ted to M. PI. have tended in recent years to iqol'84lBe rather t"a, di~ru,~1 ~nq. eIIpe· 
oially in thoae Dominions har.::ag State·owned railwa.y systoms, do thelle facil ties inolude 

. free p&8II8"'rn' their lines ". 
Now, I come to Canada. Members of both the Senate and the House of 
·CommOIlll receive an allowance $4,000 per !elISion. 

TH~ HONOURABLE THE PRESIDENT: The Honourable Member is 
now going into the second part of the Resolution which I have di~nowed for 
the present. There will be an opportQnity for, the Ho~ourable !t~eqlber later 
on to go into that question. I would request him now to confine himself 
strictly to the privilegefl, powers and imrqunities which he re(llqres for the 
Indian and Provinci~l LegisI,.,tures. 

'l'HJ HO)i'oultWJj: lela. H.AHMOOn SUlIR~WA.:u.ny; ll:un going to 
give, Sij;. tba d\)tai\s far the Deminions and the Colonies, .nd~luLt does n.,t 
cover my second ptU't, viz., gold passes. I am referriIli to th.e fllooUitieEI gran$td. 
to the }feIl1b~ Q£ 9~her ;oom~ons which you ~ve 1!.1lowed JM W mpve. It 
thefefot~ (l().verll thtl "pnitec\ .Kingdom, CaJl4\~, ~WJt1' .. lia., SoJ,J.th A"ic& .e.~d 
New~alqQ. 

TIt. lkINOOBABlJI "RIB PRESIDENT: So fall as powers, ,privileges and 
·immunitifs ,ue OQBOemed. 

Tn HONOURABLJB Ma. MAHMOOD SlJHRAWARDY: Sir, the new 
reforms are to be inMlgurated shortly and a new Railway Board and a new 
Reserve BaRk are M eome in advance. It behoves us as practical m~ to 
p1ace the substAnoe ef tlhis 'BeeolutiDli before ,the lBritish ;Pa:rHament of lfis 
Majeaty'a Government. I find that distinguished leaders like Mr. Jin~h 
and Sir '11ej Bahadur Sapru who were (Ionnected with the Muddiman Com-
mittee of 1924, and who participated in t.he Round Table Conference have net 
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made any mention in any discussion on the White Paper to the rights and 
privileges of the Indian Legislatw'e or the Members of this House. No provi. 
sion has been made in the White Paper for a code of 'such privileges. I hope 
the echo of my voice in this House may reach the ears of His Excellency the 
Goyernor General and the Secretary of State. I suggest that a supplementary 
memorandum dealing with this subject may be'submitted to the Joint Parlia-
mentary Committee of His Majesty's Government stressing the desirability 
of copying the model of the Legislature in other Dominions in this respect 8C> 
far as the Indian Legislature is concerned. 

Sir, I move. 
THE HONOURABLE l\IR. JAGADISH CHAl\'L)RA BANERJEE (East 

Bengal: Non-Muhammadan): Sir, I rise to support the Regolution who!e-
h€artedly and the time chosen by my friend for raiRing tlus 'question is very 
opportune. The future constitution is on the anvil and in a few month8 
time a Bill laying down the future cODf'ltitution of the Government of India 
will be placed before the British Parliament for being enacted into law. In 
this connection I think we need not go further to find out the view embodied 
on the subject by persons who werc-neither irresponsible critics of 'Govern-
ment nor congressmen but men who were some t.ime or other at the helm 
of affairs of the Government of India. Sir, I mea.n the Committee which is 
better knowv. as the Muddiman Committee of which the members were men 
like the late Sir Muhammad Shafi, Sir Henry Moncriefi Smith, our erstwhUe 
President, and Sir Tej Bahadur Sapru, Mr. Jinnah and other illustrious sons of, 
~~. . 

It't me quote'a few sentences which contain the vie,w8 of that Committee 
regarding the provision of a code of powers for the Indian Legislatures. The 
Committee stated that the Legislatures in other parts of the British Empire 
has been provided with a complete code of powers, privileges and immwutics 
by the enactment of a provision in their acts of constitution, enabling the 
reslJective Legislatures to codify their own powers, privileges and immunities 
with the restriction that they should not exceed those £01 the time being 
enjoyed by the British House of Commons. They further stated that in their 
opinion it was premature at that time but they definitely stated that simila.r 
provision would have to be made at some future date when the constitution 
of India will be reviRed. ' 

Sir, the time which they hoped would come, has actually come now, as 
t.he constitution of India is in its making. In 1919, when the reforms came, 
this question was either overlooked or was not gone into properly. Proba.bly 
the idea at that time was that the pref!entLegislature were not given any 
status as a real parliament of the country. Now that responsible government 
wit.h the cabinet system of t'xecutive is contemplated to be brought into 
existence, the future Legislatures of this country will have to be endowed with 
all the privileges and immunities as is enjoyed by all the other Legislatures 
ofthe British Empire. In the 1919 Aot the only section which dealt with this 
aspect WaR sub-section (7) of section 67 of the Government of India, Act ; 
but that only dealt with the freedom of speech. But, Sir, that is not the only 
privilege that is enjoyed by the other Legislatures. T am not going to 
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enumerate the immunities and privileges which the future Legislature should 
enjoy. That is a thing to be decided by the future House when re-constituted 
UDder the new Constitution; but at the same time I think I should mention· 
some of the main privileges enjoyed by the different Legislatures. of the 
British Empire and abroad which to my mind should be enjoyed by Indian 
Legislatures. The House of Commons of the United Kingdom enjoy 8. fixed 
annual salary and over and above that the Membera enjoy free travelling 
facilities over the United Kingdom railways. In Australia, the Members of 
the Parliament receive an annual 881ary and receive free railway passes. 
In France, the Members of the Legislatures receive 62,000 francs as annual 
salary and also travelling facilities over the railways in France. It would not 
be out of place to mention here that the future Legislatures of India should 
.be given an annual salary and free railway travelling facilities. 

I would refer the Members and the Government to page 61 of the report 
-of the said Committee. In concluding my remarks I would request the 
Government to press the Secretary of State immediately. to get a section 
incorporated in the Government of India Bill that may be brought before the 
PArliament in the near future giving powers to the future Indian Legislatures 
to codify the necessary powers, privileges and immunities that may be found 
.necessary by them. ( 

TUE HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH (Bihar 
and Orissa: Non-Muhammadan): Sir, I congratulate my friend for bring-
ing this Resolution before the House at a time when tbe British Parlia-
ment is busy in preparing a constitution for India. We hear every HOW and 
then that we are just passing through a stage of Dominion Status in action. 
"That being so, Sir, a complete code of powers should have long ago been pro-
vided for the Members of the Legislature. An Indian Parliament was drawn up 
under the Montagu-Chelmsford ReforlIl8 on the model of the British Parliament 
and the Indian constitution was provided with two I_egislative Houses like 
the two Houses of Parliament. It is therefore essential that all Legislatures 
should be endowed with a full code of powers as is existent in all the other 
Legislatures of the British Empire. In the Muddiman Committt>e's Report 
the Members were all agreed that India must eventually. he givell a complete 
code of powers by the enactment of a provision in the Act of constitution that 
is in the making for India. I admit, Sir, that the Act of constitution can not 
specify the different kinds of powe~, privileges and immunities that should be 
enjoyed by the Members of the future Legislatures of India. The Act of con-
stitution like all other similar Acts should make provision by which the Legis-
latures in India will be given the powers of codifying all those powers.. Sir, 
S() far 8S I am aware the ',""hite Pap(~r appears to be silent on this aspect of the 
question. In this connection I may bring t,o the notice of the House that a 
few years ago when this question was discussed in this House it was announced 
-o~ behalf of Government that due consideration will be given t.o it in its proper 
t1D;le. Sir, I will not be wrong if I say that the time has corne when it must 
be tackled or else it will be too late. I would earnestly appeal to Gpvernment 
to. forward to the Secretary of State the whole of today's proceedings together 
~l~a ~.~Dll',Utln..dation from. His Excellency's Government for pro-
Vl~ a section in the Act of constitution that· is going to be enacted. by the 
Bntlsh Government in the near future. 
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Bil', I do not think I need dilate on tb~ &\1bje<lt any m~ bilt I iiNBt .... 

"if olear that in the absence of Iiuch a code £If pmvers'; pnVH~gf!8' andi~ 
it wi1I be impossible for the future Legielafutles to MctiOn iif the satile eft~ 
~ilher M it does in aU the other Dominions of th-e British Etftpire and in'alBIte 
other civilised oountries of the world. 

THE HONOURABLE KHAN BAHAimB :M:ulo Sm FAZL-I-HUS,ilN 
(Leader of the House): It is a very interesting subject, Sir, that has been 
discussed by the Honourable Members on this Resolution. I have been listeniJlfj. 
very carefully to the speeches made dwelling on the privilf:ges, powe1'8 g: 
inununities. I have not heard any Member stre88ing the point of obligatioJlll. 
The privilege of the House is not the same thing as the privilege of a Member of 
the House. . For instance, it may be a privilege of the House to decide ·how to 
deal with a delinquent Member or a Member who has proved a nuisance tG 
the House. Would that Member like to be dealt with by the House or by the. 
Judicial Court 1 That is a very interesting point and a point on which possibly: 
opinions may differ. Similarly, about the jurisdiction over the Press. Th& 
House would like, on and off, to call the editors of the various troubJe80IDe 
papers before the bar of the House and deal with them. I am not quite sare 
whether the journalistic world would like to be dealt with at the bar DE the 
House or at the bar of 8. magisterial court. There are many interesting points. 
which emerge from the subject. I have Qnly me~tioned one or two of them. 

The second observation I hsve to make is that as a matter of fact the Ho~e 
already P088eB8es powers given to it by itself as well as by the GoverIliilent of. 
India Act. For instance, Honourable Members cannot he unaware of the 1925 
Act-I thinJ{ it is-known as the Legislative Members Exemption Act. Those 
of us who are not as lucky as others may btl owing debts, and in execution of 
their claims some creditors may like to get us away from the deliberations cif 
this House. The existing law enables us to defy them during the tune of the 
seBsion'"-not only that, but for even a fortnight before and a fortnight aftei Ii. 
session. Here you are-

THE HONOURABLE MR. MAHMOOD SUHRAWARDY: That is civil, 
court jurisdiction. 

THE HONOU'RABLl!l KHAN BAHADU:R MIAN SIR FAzt-l-BiJSAiN ~ 
There are other instances in which Honourable Members of this House are 
possessed of privileges. 

The third observation which I wish to make is to make it clear that th~ 
word " powers" between the words" privileges" and " immunities" deeR :tMMl 
mean legislative powelS, because it is obvious that the legislative pOWel'8 or 
Provincial Legislatures and even of the Central LegiaIaflure cannot be th~ S&JJM' 
88 those of the House of Commons in the United Kingdom. We are inferidt 
I.egis]atur., for 80me time to come. I mantian these things to assuPe the H'lm8t!> 
that thil subject is not one of which the Govem.tnent is UD&W&11I. As a fttatie'l' 
of facti &8 early as 1924, the matter W8It tabm in haad and proceeded 1iitl .ad 
certain legislation waa passed. Further recom.inendatioilB were made Mlci· 
Government prepared certain memoranda far the Simon CommiIIsiOil; 



ftoVtmo2f oj iBlVILEGB8, POW •• urn 1IIirolnTlE8 TO J.BGISLATURB8 l(t' 
IN THB NEW CONSTITUTION. 

Then, Sir, tile fourth· Gb&en'atiOil waieh lu,V6 t;o. __ is, tIIat Ho..-taw.. 
~bers shoald Il'Ot fa,il to reoogaise that the White Paper does nake IDeDti. 
of the subject, though not neoesearily in. detail. It ~ make mention 01 tliar 
8l1hjeot. It does make mention of the laet that the reponed speeches of 
Honourable Members are immune from prosecution. That is a privi1elJe given 
to the House. To what extent it is possible to include this subject iu the Gov-
ernment of India Act is a matter which must be left to the draftill8 expert-
whether it is a fit subject for coming into the Aot itself or whether a general 
provision should be included enabling the Legislatures to have oertain powerlf 
within which they can frame their own privileges, their own immunities, the~ 
own procedure to deal wjth guilty Members and so on. 

I am sure, Sir, 'Government will be very pleased to send copies oftbis debat~ 
t.o the Secretary of State for such action as he ma~ deem desirable to take a.nd 
the Government itself will take note of the Resolution and take such action 
a.e may be called for. It is quite impossible to accept the Resolution as it 
st&nds. I would have been delighted to do so, but there are difficulties in the' 
way. The matter will be mentioned to the Secretary of State so that it ma,! 
not be over-looked. I have already stated that I shall do so. There will be 
no ueefttl purpose served by proceeding further with the discussion. 

With these few words, Sir, I would suggest that the best course now is not 
to proceed with the Resolutiqn but to withdraw it. 

THE HONOURABLE Ma. MAHMOOD SURRA WARDY: Sir,'in view oS 
the assurance given by my esteemed friend, the Leader of the House, that the: 
debate on this Resolution win. be plaoed before the Secretary of State for nedeito 
saxy action-my object of bringing this Resolution before the HouSe has been' 
achieved. I hope due considemtion will be given to it by His Majesty's Gov·' 
emmentl and the Secretary 'of State. On such 8118uraDoe from the RondUra.~ 
the Leader of the House I do not propoae to pi'e88 this Resolution. 

The'ResOlution· 'Was; by leave of the Council, withdrawn. 

RESOr..UTION R'E CONDITION OF AGRICULTURISTS. 
THl!I IfuNOURABLE Ma. HOSSAIN IMAM (Bihar and Orissa. : Muhatn~, 

madan): Bir, I rise to move: 
.. That tb1s COUDOili'eoommends to the Goveraor Genera.lin CoIlDOiI to take immediate 

lteJIe to ti61lter titEr oondition of tire agriculturirlts a.nd to appoint Ii committee to find waya 
and'meMlll and'to ad¥iteGov8fflmeilt OD this subject." 

Sir, when I gave notice of this Resolution, the only idea ~hich I had in my 
12 N N. min.d 'Was to ask the Gover~ment to giye an ~count oftheir ste~ardshl:p 

00 dunng the lastfour yeam of depressIOn. SrnceNovember, 1929,Indw. 
witt the rest of th~ world is faced with a great faU in prices of commodities~ But 
owi:ng to the tact tfiat no country in the British Empire depends to such a 
latgf! iiXtent on agriculture as India ours has been the worst plight. The last 
ceb8uS'figares sbow'that 'nt'per cent. olthe population depend' upon agriculture" 

.r· 
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and those who are partially dependent upon agriculture come to about two or 
three per cent., so that nearly 80 per cent. or four-fifths of the population 
d India is directly dependent on the price of agricultural produce. The second 
part of my Resolution is the operative part,. That is one of the lines which 
I have suggested to Government to adopt, in order to give effect to my desire, 
and to increase the prices of agricultural commodities. Our difficulty is this. 
In any country where there is a national Governmen~, it is the prime duty of 
the Government to look towards the well-being of its people. Here, Sir, 
the Finance Member has admitted times out of number the necessity for in~ 
(lreasing the price of commodities. When he was at Ottawa he also urged 
that India's primary need was an increase in agricultural prices. I know, 
Sir, that there has been a fall in prices throughout the world -and India by her-
self cannot increase prices. But there are ways and means within the orbit 
of the Finance ME'mber whiCh can do wonders. Japan faced with a situation 
of this nature deIlreciated its Yen 40 per cent. below its former valuation in 
respect not of gold but of sterling. We, Sir, have to face as afo,it accompli 
the Is. 6d. ratio. That factor has great effect on the price of commodities. 
It has given a premium of 121 per cent. to goods imJJorted and placed an 
equivalent burden on our export trade. At this moment, Sir, when the Reserve 
Bank is about to be inaugurated, and the fixing of the ratio is looming large 
in practi~al politics, it. is essential that, in addit.ion to other consideratioru,.the 
first conside!ation should be the well-being of the agricultural classes. We can 
not prosper until we have either a depreciated currency or inflat.ion. For more 
than four years we have been trying, since November, 1929, and we have 
neither inCre&8ed our exports of agricultural produce nor has the prices gone 
up even to the 1930 level. It may be said that Government has attached the 
rupee to sterling and thereby depreciated our currency in respect of gold. But 
that action was not taken in the interests ofthe agricultural elasses. I think 
the Government of India itself did go a step forward in this direction, but they 
were over-ridden by the Secretary of State. It will be fresh in the memory 
of the House that when on the 21st September, 1931, the news of England 
going off the gold standard came to us as a bombshell, an Ordinance was pro-
mulgat.ed by the Governor General in Council, by which the rupee was detached 
from gold but was not attached to sterling. It would have found its own 
natural level and we would not have had anything to complain of. But 
neither we nor the Government of India was allowed to have so much latitude. 
Whitehall over-ruled us, and an announcement was made that the rupee would 
be attached to sterling. It will be fresh in the minds of the House that there 
was a hue and cry on the subject and t,he yOlll"ger House rose up in armlJ against 
it. But it had no effect. 

Another way, Sir, of removing our difficulties was to manipulate rates 
of freight, both internal railway and external steamer rates, to enable 
us to supply our produce to 'outside ID8l'kets. It is unbelieveable but 
nevertheless a fact that within the last 20 years while shipping freights on 
goods from England to India have gone down 12 per cent., freights 
from India to England have gone up 20 per cent. That also has'acted .s a bar to free export of inland goods. In other countries, Sir, shipping com-
~~ are subsidised in order to keep down freights. We have a tailriy 
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system which, although it is u~der the control of the State, is still unmindful 
of the convenience and the requirements of the agricultural classes. A detailed 
study of railway freights cannot be made in the short space of time allowed to 
us here, but if it is looked into it will be found that foreign manufa.ctured 
goods worth in money ten times the price of our raw materials are charged 
the same or lower rates than agricultnral produce. In reply to some questions 
the Leader of the House alIDolmced that in the case of wheat the freight from 
Lya.llpur to Ka.rachi was one rupee and some annas per maund. That is 
enonnous amount for produee which cost8 wmething likp Rs. :l-12-0 per maund. 
The8e are our grievances. When OTle is in difficulty one does not insist on 
any definite line of action. One wants to get out of it. Howsoever it may be, 
we on this side of the House do not insist and do not wish to bind Government 
to any definite line of action, but we do wish that they should be more mindful 
of the interests of the agrioulturists and do something tangible to remove 
our difficulties 80 that India's internal and external trade may prosper. 

Sir, with these words, I move the Resolution. 

THE HONOURABLE RAI BAHADUR,!.ALA MATHURA PRA...I;JAD 
MEHROTRA (United Provinc-cs Central: Non-Muhammadan): Sir, I beg 
to move: 

.. That before the word' oommittee' the word' repreeentative ' be inserted ; and also 
" That after the word ' oommittee ' the worda ' of offioiala and non-offioials of both the 

HOUBeB' be inaerted." ,. 

Sir, the Resolution liB amendt'd by me will read like this: 
" This Counoil recommends to the Governor General in Counoil to take immedia.te 

steps to better the condition of a.griculturists and to "ppoint a repreaentative oommittee 
of offici,,1s and non-offioials of both the HOU8eB to find ways and moans and to a.dvia6 
Government of this 8ubject." 

Sir, my object in moving this amendment is to imprcss upon 'the Govern-
ment that as this question is of great importance the report of the committee 
should not be shelved. The House will remember that the other day I put 
a question to the Government about the'appointment of a committee to inquire 
into the wheat position in India. The answE',J' to the question was that two 
officials were appointed, who made certain recommendations but Government 
had decided not to publish the report. If we leave the Resolution as it stands 
the Government may accept it and similarly appoint one or two officials who 
may submit a report from which the public may not derive any benefit and it 
might be even shelved again. Being afraid that this question may not be 
treated in the same way I have moved this little amendment. 

Sir, as the mover of the Resolution has pointed out the subject, 80 {ar as 
India is concerned, is of the greatest importance, becaWle more than 80 per 
cent. of the population of the country live on agriculture, and we who are 
coming from rural areas, know to what plight the present situation has reduced 
them. Sir, in India, whatever may be the political question, it is nothing in com-
parison to the agrarian problem. If agriculturists are satisfied I think much 
of the difficulti£'s which the agita.tors have been able to make out will be solved. 
So, Su, this question is of the greatest importance to this Government or 
whatevtat' Govemm.ent is in power. For the last five years we have had 

IM8C8 ' oj !; 
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successive bad harvests; or if ther~ is any good harvest in any place, it is 
ruined on account of excessive or no rain. At some places we have got excessive 
rain and at others scanty; the result is the same and the agriculturists have 
not so much as to pay their rent and revenue nothing to say of anything for 
their own use. They have to find out other ways and means for their livelihood. 
This has produced indeed a very grave and serious situation. The indebted-
ness of the agriculturists has enormously increased. If not oent. per cent. 95 
per cent. of the agriculturists are in the hands of baniyaswho charge, an 
exorbitant rate of interest and once an agriculturist takes any debt from them, 
it is impossible for hiUl to be extricated for his whole life. On the other hand, 
Sir, the rates of agricultural produce have enormously fallen. They have 
practically come to the level of 1901 to 1900. The produce is comparatively 
less and prices have fallen. These two factors have had their effect in ren-
dering the condition of the agriculturistR very precariou!!. We are aware, 
Sir, tha.t at places they are helped by eana.l water; but the water rates are so 
very high that the agriculturists are afraid of taking water from canals because 
after paying canal dues nothing is left for their own use. What is required, 
Sir, is the reduction of canal rates and railway freight, as my Honourable 
friend has pointed out. In my province the attention of the Government 
has been drawn by the Provincial Legislature repeatedly and they are trying 
to meet the situation to a certain extent. They have set- up a committee for . 
devising a formula for permanent remission of rent and revenue. The Com-
mittee has not been able yet to give its report, but all our eyes are turned to it 
and we are waiting to see what is that formula. So, Sir, this matter being 
of 80 much importance, it requires an all-India committee to be appointed t.o 
give whatever help and guidance it can to the Provincial Governments to come 
to the rescue of agriculturists in their present critical condition and I hope the 
Government will see their way to accept the amended Resolution. 

THE HONOURABJ,E KHAN BAHADUR CHAUDIU MUHAMMAD DIN (East 
Punjab: Muhammadan): Sir, I rise to support the Resolution moved by my 
friend the Honourable Mr. Hossain Imam. India livf',s on agriculture. More 
than three-fourths of our countrymen depend on agriculture. The agriculturist 
at present is in a sad plight owing to the serious fall in price of agricultural 
produce. His Excellency the Governor of the Punjab in a speech in reply to 
an address of welcome by the Sann.t.an Dharam Sabha, Lahore, the other day 
observed as follows: 

" The urb&n and rural cl_ of the Punjab irrespective of community depend pri. 
marily on the economic condition of a.griculture. Any decline in the industry at once 
react. on the trade and professional claMes, and any improvement ill it at once benefit. 
them. While the Government therefore should and will pay due regard to other industries, 
they will help all cl_ by any practioallWlllistanoe they are able to give to the cultivator ". 

Sir, the present condition of the agriculturist in India require! serioUli 
considera.tion of the Government, a.nd I hope Government will accept the 
suggestion to appoint a committee of representatives of both Houses to find 
ways and means to advise Government on the subject. 

THE HONOURABLE BARDAB BUTA SINGH (Punjab:' Sikh): Sir, I mUBt 
begin by congratuJating the Honourable mover of this .Resolution in b~' 
.. vital problem to the Botice of the Hou.ae. The Government of In. 0IItia~ 

. I 



CONDITION OJ' AGRICULTURISTS. 141 

but be aware-indeed its own representatives have admitted both in India and 
in England-the fall that has taken place in the prices af agricultural produce, 
which in some cases ranges from 50 to 75 per cent:- We in the villages find that 
our incomes have been reduced to almost vanishing point. It can easily be 
imawned that it is not p088ible for agricultural claBBes to meet money demands 
contracted at the time when the price level was high. My friends on the official 
benches can easily realise the distre88 by placing themselves in the place of the 
agriculturist and imagining the effect if their incomes were reduced in the same 
proportion. 

Many Provincial Governments have been driven to recognise the need of 
affording relief to agriculturists. There are Bills before the United Provinces 
and Bengal Councils to relieve agricultural indebtedn688: but to me it appears 
to be a problem of all-India importance, and if Government really wishes to do 
something for the agriculturists, it must undertake all-India'legislation with 
the object of reducing the rate of interest to 5 per oent. on all loans contracted 
between 1917 and 1933, and empowering the Courts to fix instalments based 
on the present income of the debtor, staying execution of decrees and ordering 
payments as provided above. 

The second suggestion that I should like t.o make is that while all countries 
are now seeking national self-sufficiency, our wheat and cotton can find no 
outside market. We must devote special attention to develop home markets 
and to see that raw produce is turned into manufactured articles. In this 
connection I should like to emphasise that in spite of world conditions India 
was able to maintain its own level of prices 80 far as wheat is concerned. So 
far as the Punjab is concerned our main outlet was Karacbi, and Karachi will 
be able to meet not only its local demand, but the demands of Calcutta. and 
Bombay from the new area coming under cultivation. We in the Punjab 
must find some market for our produce. 

In the matter of cotton, the Japanese boycott will not altogether be an evil 
if Government can help the development of the weaving industry in the Punjab. 
We Punjabis, I think, will be prepared to use the garments which can be manu-
factured from coHon we produce. We have the raw material, we have plenty 
of labour and we have a ready market. It will be a complete confession of lack 
of enterpriae if we seek outside markets instead of developing our home indlDtry. 
There seems to be a wrong impression in the minds of some people that unless 
Japan buys our cotton, we shall always be the losers. But informed opinion 
~olds that it is a wrong policy to depend on outside markets and our best course 
18 under adequate protection to develop the weaving industry in the same way 
&8 the sugar industry has been developed. J must ask the Government to make 
no a.greement at the expense of the home industry. On the other hand make 
protection effective and develop our own industry. 

It is a strange phenomenon that in a backward country like India, Govern-
ment is prepared to follow a policy of drift, hoping that things will right them-
selves: Whlle in advanced countries like England the Minister for Agrioulture 
has ploneered the Marketing· Bill,steps, have been taken to create agricultural 
credlts and org&niaa~of,induiltry is praoeedingapaee. Here, 'both een1nl 
and local Government. '8peDd 90 per G8Dt. of iheir time in the .iaWelt of ~ 

oJ 
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and order. While as a matter of course they should be spending 90 per cent. of 
their time U:t developing the industries, thns providing employment and making 
people contented and happy. 

I have therefore great pleasure in supporting the Resolution. 

THE HONOURABLE KHAN BAHADUR SY.ED ABDUL HAFEEZ (East Bengal: 
Muhammadan): Sir, I rise to support, the Resolution of t,he Honourable 
Member in its entirety. Sir, the Indian l'yot is morihund for the last decade. 
The economic blizzard and the world-wide trough of trade depression is today 
ravaging e~ery nook and corner of the globe. The destructivE' IJolicy of dump-
ing by Soviet RU88ia, the uneconomic sterilization of gold by America and 
France, the Reparation problem of International debts, the linwise policy of 
prohibitive tariffs of the United States of America, the paradoxical and way-
ward drifi of the world currencies, the deliberate depreciation of the Yen by 
Japan, have all culminated in the present abysmal fall in prices. Political 
motives havE' throughout been the determinant of the economic policies of 
nearly all the countries of the globe. Since India is without exception, neither 
isolated nor insulated, she has equally had her shre of it. The Indian agricul-
turist ill consequently sweating under the yoke of the smothering burden of 
economic distress. The Indian agriculturists form about 90 per cent. of the 
total population. Huw anomalous docs the present political upheaval appear 
in view of the tragic poverty of our countryside. The inordinate growth of 
population during the last decade has heightened the pressure on the soil at a 
time when there is not the corresponding expansion in the fertility of the land, 
in development otresources or in the means of distributing the product amongst 
the masses. So that the financial condition of the agriculturist is inarticulate. 
It behoves ·us to recowlOitre the ways and means of mobilising our efforts to 
combat poverty and ignorance and to produce a hope of the dawn of a millen-
nium for the teeming millions. Admitted that the new constitution is expected 
to bring in its wake an all-embracing regeneration of India, yet I urge, and 
urge in most vehement terms, that the Government of India should see its way 
to appoil;lting a committee to enquire into the present position of agricultural 
indebtedness, the village money-lenders, the taqqavi loans, agricultural banks, 
cooperative credit societies, revenue system, railway freight for agricultural 
produce, import dutie8 Oll foreign wheat and other crops, and this committee 
should bring forth its recommendations in orystal clear terms. Thell and then 
a1o~e can we really look up to a regenerated India.. 

THE HONOURABLE KHAN BAHADUR MIAN SIR FAZL-I-HQSAIN (Educa-
tion, Health and Lallds Member): Sir, Governrnent has the greatest p088ible 
sympathy with the object the Honourable mover of this Resolution has in view, 
and the Government has given expression to its views on the subject from 
time to time. Governrnent has nothing but admiration for the way in which 
the poorest sectiou of the agrioulturists have been bearing the tronbles due to 
the hard tim.es which have wUortunately lasted for 80 long. There are, Sir, 
troubles which one wouJdlike to remove at once and there are SODle which one 
cannot 1'tIIllove but to which one does one's best to apply as many palliatives 
.. pouib1e and pray that the tilQe of trial wi1l800D be over. 
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It was, Sir, in September,1931, that a Resolution almost identical with 
the present Resolution was moved in the other place and a most interesting 
debate ensued.in which I~lsotookpart. The outstanding points of the problem 
are that there IS produce In plent.y. Those Honourable Members who think 
that the yield of the land has become less as compared with what it was 30 
years ago are, I am afraid, not well informed. Produce there is in plenty. 
The produce is more than is needed for consumption within India. In some 
cases, there is produce availahle for export. The trouble is that the prices the 
produce commands are very, very low. Therefore, all those who own land, 
whether large or SOlan, suffer. Their incomes have dwindled in some cases 
almost to vanillhing point. And almost in all cases to something varying 
between 25 and 50 per cent. of what they were before. These are facts there is 
no getting over. There is no desire to get over them. Unless we face facts 
fairly and squarely no effort can be made to overcome them. What can be done 
to get over this trouble ? " 

"There is plenty and yet scarcity. What can be done? The Honou,rable 
mover of the Resolution has suggested that my Honourable colleague, the 
Finance Member, should resort to some sort ofjugglery and raise the prices. 
Sir, I have read in many papers, general papers, ordinary papers and also what 
we call expert papers, talking of things like that. You in1late the currency; 
you in1late the paces, you do something or other. I am a plain man; I am not 
familiar with this jugglery; but my com.m.on sense is very suspicious of the 
efficacy of such remedies. I think that even if some jugglery of this sort can 
be performed, it cannot last very long. Moreover, India cannot claim to 
P088eBS the best financial juggler in the world. The example will be followed 
by others. If you in1late your currency, presumably others also will play at 
the 8&Dle game." 

Then it has been said that the prices have gone down and therefore the 
debt has become enormou!l, much more than what it was. That is perfectly 
true. But am I right in thinking that there are many Members on this side as 
well as on that who would raise their voices strongly if it were scriously proposed 
by Government that the existing debts are to be reduced by half? I am sure 
the Honourable Member from the Frontier Province, who is enjoying a well-
earned rest, will be the first to protest if it is said that all debts are hereby wiped 
out. He will ask, " Is this law? Is this British justice?" I will never hear 
the end of it. Then it has been said that this enormous interest has become 
intolerable. Perfectly true, but what am I to do? Reduce it by law to 
5 per cent? If you think of the conseq uences that will ensue, the credit that 
will suffer, you will realise that there is nothing doing in that suggestion. As 
plain man addressing plain men I assure you that honesty ill the best policy. 
Do your best. If there is any mischief up, try to counteract it. Put forth 
your best effort physically, i.e., produce more, intellectually, to see that other 
people do not do you out of what you have earned; otherwise, honesty is the 
best policy, pursu~it and wait for good times to come. 

THE' HONOURABLli: MR. HOSSAIN IMAM: Till the millennium ? '.. ' ,'., 
Tm; H;O~OU~BJ.E KHAN BAlIADVR MUN Su~ .FAZL~I-HUSAI~":, I am 

h~ri~g the ,word " miUe~um," :ev~r _since .l ~ta~ :my public, Jife. :l Qo Jlot 
belian"we areanywhere'nearei-"t<) it today, but then that is the experience not 
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only of my humble self but of many other people .. We must really try to improve 
our position every day. Human society is like that. It is our duty to do our 
best to take the people a step further. It may not be a very big step; it may 
not be a step which leads at once to the fulfilment of our aspirations, but it will 
be our determined effort to get on. The present depression is not limited to 
India itself but is world wide. Tllere is no use Jihinking that it is possible by 
any show of activity on our part to get over this quickly; it would be like.the 
insane man who breaks his head against a stone wall. What is needed 18 a 
determined effort to get on and to improve the position. At the same time 
you ought not to lose your head. What has been suggested as the remedy for 
the troubles we are in 1 We are really in trouble. My Honourable friends 
opposite have said, " We give you a plan; you have just to adopt it." And 
what is the cure 1 Appoint an all-India committee of the two Houses. One 
Honourable Member has shown generosity by including official Members in 
tha\. cominittee. We are most thankful to him. But I 888Ul'e you that neither 
,official nor non-official Members on the basis of an all-India committee eaD 
eontribute to the solution of this problem. Were it po88ible to achieve the e1ld 
in that way Government would only have been too pleased to have done it. 

THE HONOURABLE MR. HOSSAIN 1~: Have you tried it 1 
THE HONOtJBABI& KHAN BAJU.lWB MuN Sm FAZIrI-HUSAIN: "Have 

we tried it 1"-thatietbequestion. A perfectly sensible question. Was not, 
Sir. the small aBlCJUD.1i of Rs. 14lakhs fipent on the Royal CommiBBion on.Agri~ 
cult1Ue t Perhaps I might have forgOtten, but in 1925, when the Royal 
Commission on Agriculture was conceived'] was temporarily in office; in 1926 
it came into being.- Throughout the Viceroyalty of Lord Irwin that Commission 
travelled all over India and produced a large number of volumes of evidence, 
discussions and deliberations, and I believe one volume of recommendations, 
The Government of India has since been occupied in' giving effect. to such of 
their recommendations as the financial condition of India would permit. One 
of the recommendations ·resulted in the materialisation of an all-India 
organisation, the Imperial Council of Agricultural Research, of which 1 have the 
honour to be President. To meetings held under the auspices of that body 
Membl'rs of the Central Legislature were invited at Delhi to hear the story the 
Vice-Chairman of that Council had to relate and also to have tll(~ benefit of 
such suggestions as Honourable Members of this HOURe and of the other House 
might offer. Therefore, it cannot be said that already in India an effort has 
not been made to grapple with this problem, because the expenditure of Rs. 14: 
lakhs and the existence of, I believe, 18 v<!}umes of good size is proof positive 
that that has been done, and done as thoroughly as only the Government of 
India can be expected to do; and having spent all that. money and produced 
that literature, we proceeded to give effect to it. Here is the Imperial Council 
of Agricultural Research, the governing body of which consists of,.. very 
large number. of . men, and I must~dd,. Sir, althou,g'h I am Preside~t 
of that orgamsatlon, that that orgarusatJOn has done some good. And 
the response fOr research through its eftorts has been really very creditable 
to the people. . Its researches extend over a wide Mope ot agricultural as well as 
uimal . .b.Ulbamiry.'preblems., BcnloUl'llble M_bere are~ .doubt aware that 
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only recently the Government of India held a Sugar Confllrence. Why ~ 
Because with Indian wheat losing foreign markets, prices ofwhea.t going down, 
ootton threatened--the Government of India felt that it was necessary to see 
what can be done in the matter of sugar crops. I think the tale revealed at 
that conference was in every way thoroughly satisfactory. It is expected that 
within a year or so India's output of sugar will be as much as India is consum-
ing today. Therefore, Sir, I have I hope succeeded in stating to the House that 
Government is fully conscioull of the trouble from which the agricultural classes 
are suffering and is doing its best to overcome that trouhle. It is keeping in 
close touch with Provincial Governments whose primary concern agriculture 
and its kindred departments are. As a matter of fact I do not t.hink there is 
anything confidential about it. Every year we issue II. circular letter to Local 
Governments requesting them to survey the situa.tion every half-year and keep 
us informed of it, and also to tell us what steps, if any, they have taken to 
ameliorate the conditionaof poor agriculturists. Perhaps 'Honourable Membel'8 
would like to know what is being done in different provinces. I trust every 
representative of his own province keeps himselfinforml!d what the Local Gov-
ernment of that province is doing, but perhaps it will help matters if I w~ to 
state for the benefit of the HoWIe what is being done in difierent provinces. 

It appean that all provinces are fully alive to the situation a.nd have endea- , 
voured in each c:ase to relieve agricultural distreas as far as p088ible by remis-
sions; by suspensions of land revenue, by distribution of loans to the poor·and. 
by opening test works where conditions are 80 bad as to -oapproach famine 
conditions. In Madras land revenue has been suspended since February last to 
the extent of about Ra. 31lakhs. In Bombay a suspension ·8f 2 to 4: annaa in 
the rupee was sanctioned in the rice-growing areas and remi8llioDS in some parts 
of Sind ranging from 121 to 25 per cent. were accord.ed, the total 1083 of revenue 
involved in the grant of remissioDS in Sind was as much 88 Rs. 9 lakhs. In 
the United Provinces remissions amountingto morethan one-a.nd-a-half crore8 
were sanctioned. In this province, as I have no doubt Honourable Members are 
aware, several Bills designed to give relief to t.he agriculturist were introduced, 
d£'.aling with t.he relief of agricultural indebtedness, the Reduction of Interest 
and Usurious Loans Bill. ironourabl£' Members I am sure will f!1el gratified 
that t.he hrain waves t.hey JIIl.ve had were shared by their fellow legislators in 
the provinc~s as well. I understand these Bills have heen .. referred to Select 
Committees. In the Punjab remissionfl of land revenue amounting t.o He. 9 
lakhs were grant.ed in five dist.ricts wherH t.he price of wheat: at t.he en] of March, 
193a, was found to be below the rate assumed I~t t.he las~ 1;e'~deIUent. 'l'hcse 
remissions were in addit.ion to those made on account. of ordinary crop failures. 
The Punjab Government have also recent.ly appointed a committee to go into 
the mat.ter of wat.er rates, the dues which the Government realizes for canal 
water. Other provinces have also not been slow in adoptiug such measures as 
~ere considered necessary for th,e purpose of granting relief to th~ agriculturist 
In various ways. 
. Now, Sir, in reference te the last crop, the rain crop, I believe I am right 
In saying that it was rather above than below the average, and the prospects 
of the next crop are Teported to be satisfactory. These are the reportS from 
the United Provinces, the Punjab, Bihar and Orissa, Assam and the North-West 
Frontier Provinee. In ~ome parts of India, however, some damage h::8 b:lcD 
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caused by ftoods. Prices of agricultural produce have in many places ShOWll..a 
tendency to rise. Broadly speaking, therefore, there has recently been no 
marked dt'terioration in agricultural conditions in this country, ,though it cannot 
be said that improvement has been marked. The agricultural aspect is, as I have 
said, being very closely watched by Government. Conditions from province 
to province vary very widely, so widely that an all-India committee can serve 
no useful purpose so soon after the Royal Commission on Agriculture. Such 
all-India examination as may be necessary is being conducted by the· Governing 
Body Qf the' Agricultural Research Council, and in order to coordinate the 
efforts of various provinces the Government of India is in receipt of annual, and 
in some case!! hi-annual, reports on agricultural conditions from the provinces. 
I am glad that the Honourable Member recognises that the Government of 
India has not been slow to protect agricultural produce where it was called upon 
to do so. I think it was in 1931 that the Wheat Import Duty Bill was passed--

. THE HONOURABLE MR. HOSSAIN IMAM: }i'or the Punjab . 

THE HONOURABLE KHAN BAHADUR MIAN SIR ~'AZL-I-HUSAlN: I 
should have thought that the Honourable Member leading a stroJlg popular 
party would have thought of India and not of a province. The spirit in which 
the Wheat Import Duty Bill was passed was the Indian spirit and not t.he 
Punjab spirit, and if all provinces wish that every such measure should l?enefit 
in each case every part of India the result would be that no protective measure 
could ever be taken by the Government. Again the assistance given by the 
Tariff Board to sugar is well known. Where Government feel that an industry 
needs protection, Government is not slow to come to thebelp of that industry. 
So far as1inseed is concerned, the tariff reduction of this commodity in the Unit-
ed Kingdom markets for foreign linseed has given an impetus to exports from· 
India. Indian exports in April and June, 1933, were 49,000 tons as compared 
with 19,000 and 43,000 tons duringtbe corresponding period of 1932 and 1931. 
The price of linseed was Rs. 6-5-0 per cwt. in 1931, Rs. 5-13-0 in 1932 and it 
has luckily gone up to Rs. 6-12-6 this year. Perhaps Honourable Members 
would like me to say something now ahout rice. Price of rice has gone down 
in the wake of world prices, over which neither Honourable Members nor 
the Government of India have any control. The price of rice is regulated by 
world conditions as India exports large quantities of rice to other countries. 
As regards cotton, Sir, the position is better this year than it was last year. The 
price in the first week of August this year was Rs. 206 per candy. This although 
somewhat lower than the price in June and July, 1933, is higher than the price 
in the first week of August, 1931 or 1933, which was Rs. 157-8-0 and Rs. 178-8-0 
per candy. respectively. ]~xports have also increased. The export from 1st 
Septemher, ]932 to 19th August, 1933 from Bombay amounted to 267,026 
tons as compared with Ifj~,~92 tons during the precooing corresponding period. 

A word .DOW, Sir, about jute. There is no doubt that jute is not in the 
same. prosperous position which it occupied a few years· ago. This again is due 
to general trade depression. As Honoqrable Members are.fully aware that 
is the commodity that is produced by ;Bengal and,the Bengal GoV6nu:!100t 
~ppointed only··a little while ago a Jute Inquiry Committee to consider the 
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various problema connected with the jute industry., ,So; wl1ert!!V'qt ;Local 
Governments have considered it useful to appoint a committee they have 
appointed it. Wherever they have found it necessary to help they have 
within their resources given that help; and all I need do is just to say 
a few words reminding Honourable Membel'8 that Local Governments can 
only help within the means at their disposal and they cannot help heyond 
their means. Honourable Members are aware that there are certain charges 
relating to beneficent activities of Government, such as hospitals, schools, 
agriculture, cooperative societies, wherein a fairly large amount of provincial 
budget is invested, one Honourable Member asserted that 90 per cent. of the 
revenue is spent on law and order and 10 per oent. for the rest. Was it 90 
per cent. ? 

THE HONOUBA.BLE MR. VINAYAK VITHAL KALIKAR: 90 per cent. 
of the time. 

THE HONOUBA.BLE KHAN BAHADUR MIAN SIB FAZL-l-HUSAlN: I can 
assure Honourable Members that 90 per cent. of my time is spent on agricul-
ture. 

THE HONOURABLE RAI BAlIADUR LALA MATHURA PRASAD 
MEHROTRA: I think he meant 90 per cent. of t.he whole time of the 
Q()vemment. 

THE HONOURABLE KHAN BAlIADUR MIAN SIR FAZL-l-HUSAIN: We 
have not taken stat.istics of how the whole time of the Government is 
distributed, but I can speak about myself. There again it invo~es more in 
the nature of what in Oriental language is called poetical flight rather than 
being near the realm of reality. 

That really concludes so far as the information available is concerned. 
I have said ali-eady that I entirely sympathise with the. object the Resolution 
has in view and I trust I ha\'e convinced t.he House as to the futility of appoint-
ing a comInittee, because if there is one thing which succeeds in damping the 
enthusiasm of workers in a calamity like the present it is the appointment 
0.1 a committee. Everyone cannot forge his way ahead, because he would 
say, "Wait., let us see what the comInittee recommends." Does this House 
want the worker in t.he provincfl and at the centre to work on when work is 
so much needed" or to wait till a committee is appointed and that (\ommittee 
reports? I have not t.he sli~hre!lt. doubt that the good sense of this House 
will say, "We \\ant. work, work steadily, study local conditions and do the 
best. you can under t.he circumstances and do not. go in for shelvin~ tactics 
by aJipointing a commit.t('e." 

THE HONOURABJ.E . ~!R. JAGADISII CHANDRA BANE}{JEl<l (East 
Bengal: Non-Muhammadan): Sir, I, being a landholder and being in close 

touch with the agricultural ryots of my estate,. ~ 
I P. M. d h b act more entitled to say a few wor s on t e su J -

matter of the Resolution. India is an agricultura.l country where 90 
per cent. of the popula.tion depends on agriculture. As a class the 
Indian agriculturists live a hand-to-mouth existence. With this present 
world-wide tra.de depression the prices of a.gricultural produce have gone 
down ;ablloJ'D).lllly. and, therefore the lot. o! the apulturists have become 

-aU the ID.orepitiable. The agriculturists of India are the backbone of the 
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Indian State and with' these people being kept half fed and half clothed 
the Jndian State cannot ever prosper. It is the first a.nd foremost considera-
tioD for every Government in the land to try to better the condit.ion of the lot 
of thes!' peorlle. The Indian agriculturists being mostly illiterate cannot 
adapt themselves like those of other countries to the changed times and 
circUlll8tanCC8 and cannot therefore take to improVed methods of cultivation 
for raising -larger crops and better crops too. Sir, it is high time that Govern-
ment instead of shedding crocodile tears for the masses should do something 
by which they can get better education, better living and can be more pros-
perous. 

Sir, the Resolution demands onlv' the appointment of a committee for 
investigating. into the causes of the distress of the. agriCUlturists and to suggest 
ways and means for bettering theD,- prospects. Sir, if the Government can 
do something to ameliorate the condition of the agriculturists it will relieve to 
a great extent the political tension tha.t exists at present between the masses 
and the Government. It is one thing to trumpet before the world by meaDS 
of propagarida that the British statesmen are very gravely oolU)81'Jled with the 
prosperity of th~ agricultU1'81 :maeses of India and it is another thing to actually 
feel for their hard lot and to do something really good and beneficial for them. 
If GoveJilPllent 0PPoeea this Resolution on grounds of financial stringency 
or any other e&.\l8CB, I may warn them that it will be taken advantage of by the 
political agitators who would prove to the agriculturists that the ptesent 
Government have got really no sympathy for them and do not desire to do 
any good to them. The present attitude of Government would be construed 
by them to prolong their exploitation for t.he benefit of. the foreigners. 

THE HONOUB,6.B~ THE PRESIDENT: I would point out that when 
I allow an Honourable Member to apeak after the Government Member 
has spoken it is only for the purpose of answering the Government ~lember 
and not to make ob8ervations of a general character. 

THE HONOURABJ.E MR. HOSSAIN IMAM: Sir, when the Honourable 
the Leader of the House asked U8 to work aQd not to shelve the matter by 
referring it to a. committee, I was really very glad that in this House such 
exhortations arc made. But does that mean that we should sit idle and let 
things take their own course? Does it mean that we should follow the policy 
of Lord Asquith of" Wait and see" 1 Does it mean that we should be like 
Micawb('r and wait for something to turn uJ) and do nothin~? Perhaps the 
full realisation of the difficulties of t.he agriculturists will come to the Treasury 
Benches w.hen I inform them that according to t.he Central Banking 
Committee's Report, the !OWC8t rate of interest which 1m agriculturist pays 
is 25 times the rate which the Treasury Benches are now paying for 3 month 
Trea~ury Bills. The lowest rate is l8i per cent. The highest rat.e which 
they pay is exactly 100 times the rate of interest of the Treasury Bills. The 
agriculturists, Sir, are a silent class. People who are not blessed with l?ng 
tongues and who qo not know how to agitate, who have neither the propa-
ganda nor the leadership to agitate, as the commercial interest has in India, 
are doomed to failure. As my Honourable friend Mr. Mehrotm pointed 
out, the 'burden of debtBis still heavy. The "Government ofliidia ha!!! don.e 

\", '. . -'" ., '. 



nothing on that score, although I seem to remember that .thene was ~ motion 
for a reduction of the rate of interest and for a moratorium in the A88embly, 
on which the Government promised to do something. 

THE HONOURABLE KHAN BAHADUR MIAN SrR FAZL-I-HUSAIN: It 
did. It circularised the Local Government..q and asked them to take such 
action as they considered necessary. 

THE HONOURABLE MR. HOSSAIN IMAM: But what has been done? 
THE HONOURABLE KHAN BA.HADUR MIAN SIR FAZL-I-HUSAIN: 

Something has been done i.n the United Provinces. . 
THE HONOURABLE MR. HOSSAIN IMAM: Only in one province, with~ 

out tangible results. . 
THE HONOURABLE THE PRESIDENT : Yes, but that is for the Local 

Government. • 
THE HONOUBABLE MR. HOSSAIN IMAM: The Government ·of India 

could dos.ome good, and I am going to give a concrete instance of the way 
in which it can. All the provinces in India, Sir, or as many of them as l1ave 
irrigation work have pre-reform debts on which they have to pay interest. 
The GovernmeJ1t has got cheap accommodation. But the way in which 
interest is counted is the average rate for the'whole yeaI' on alISON of debts 
and accordingly the provinces are charged 5t percent. at the presentm9D1ent. 
If the Government were to reduce the interest OD pre-reform debts to the rate 
at which they are getting their Treasury Bills we would have an enormous 
amount of relief in amana. But they are waiting to see if80me~hihg win turn 
up in the near future to absolve them from the work. . 

The Government had taken a wise step in appointing the. Royal CQmmis-
sion on Agriculture. There is no doubt that the Com.mission haa done a 
'great service to India. But that was before the malady from which we are 
now suffering had appeared .. That was appointed to cure our chronic ail-
ment and not the new disease which in a virultmt form has attacked India. 
It wO.s not appointed to find ways and means to increase the prices not to 
redeem our debt troubles. These. two troublt'B have cropped uII after the 
committee was appointed and were consequently not included in the termR of 
reference. However good a thing might be, it cannot be a remedy far .all 
troubles and for all time. Times are changing. New problems are crol'pmg 
up and there should be a new treatment for them. It is no good thinking that 
you have got some sort of elixir of life, which Goverument can sit and utilise 
for all sorts of ailments and for all time. 

Then the Honourable the I,eader of the House suggested to us t.hat 
inflation will not do the trick because others will follmv in our footstel)s. 
We]], that. is somewhat of a defeatest tendency to say before starting the 
work that it will not. pay. There are others who are making it pay. .Japan 
has brought down its Yen below the 1929 level. Look at the United States 
of America; its efforts to combat the demon of depression are really marvel-
lous. One cannot say anything yet: it is too eariy to say whether they will 
Succeed or they will fail. But one can not. but admire' them. and one clin say 
that they are helping their people to tide over. ~he difficu,ltielr.· ene can 
not praise the Government of.lndia-whicll simply gives the precept and. d~1> 

.1l0i.foJk>wjt,itself •. ",,, , .• :";.'" .,,,,;. . 
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[Mr. Hoaaain Imam.] 
Let me give an instance nearer home. I forget the name of the State, 

but I would remind the Leader (and if he likes I will send him the name of the 
State later) that one Indian State in the Western India Agency has tried to 
face this problem in a really business-like spirit. They have taken over all 
the debts of the agricultural classes, repaid them, after adjustment by means 
of Government loan scrips, to all the money-lenders. Now the money-lenders 
have to get their interest from the Government at the COlTect rate of intt!'''.st; 
and a period has been fixed in which the whole debt will be paid back. If its 
own dependencies can do such sensible things, it is time for the Government 
of Indin to do something like it. I know the mentality of the Government. 
They are miserly where the interests of the people are concerned and they 
can be otherwise when other interests are concerned. I had very little hope 
of Government accepting this Resolution, but I did hope that they would at 
least show by their statement that they have done something in the matter. 
I am very much obliged to the Honourable the Leader of the House for 
having informed us of all that has been already done, but that only brings 
into glaring contrast all that has not .been done. I therefore do no~ find my 
way to withdraw my ResolutioB. . 

(The Honourable the President then rose to put the question.) 
THE HONOURABLE MR. HOSSAIN IMAM: I accept the amt'.ndment, Sir .. 
THE HONOUR.ABLE THE PRESIDENT: That does not matter. That is 

for the Council to decide. Original motion moved: 
.. That this Council recommends to the Governor General in Council to take itmuediate 

Btepe to better the condition of the agriculturists and to appoint a committee to finei ways 
and mea.ns and to advise Government on this subject." 
to which an amcndmt'nt has been moved : 

.. That before the word' committee '. the word' repn!Jllentative ' be iD8erted ; 

.. That after the word • committee' the words • of officials and nOD·officials of both 
the H0U8611' be iDIIerted." 

I will first put the amendment to the House. The question is : 
" That that amendment be made." 
The Council divided: 

AYES-16. 

Banerjee, The Honourable Mr. Jagadish 
Chandra. 

Khaparde, The Honourable Mr. G. S. 
Mehrotra, The Honourable Rai Bahadur 
. Lala Mathura Prasad. But. Singh, The Honourable Sardar. 

Dutt. The Honourable Rai Bahadur Pro· 
mode Chandra. 

Ghosh Maulik, The Honourable Mr. Sat yen· Mehr Shah, The Honourable Nawab Sahib-
dra Chandra. r.&da Sir SaylWl Mohamad. 

Gounder, The Honourable Mr. V. C. VeIlin· Muhammad Din, The Honourable KhaD 
girl. Bahadur Chaudri. 

Habibullah, The Honourable Nawab 
Khwaja. Naidu, The Honourable Mr. Y. Ranganaya-

H&feez. The Honourable Khan Bahadur kalu. . 
SyedAbdul. . 

Hoaaain Imam. The Honourable Mr. . Pandit, The Honoul'ltble ,Sardar Shri 
. ·J ....... " ... ·th Mahara;. Kalikar, The Honourable Mr. ViDayak -..- • .. . 

Vi$lW.. . Suhrawardy. TheBonO~bieMr.Mf.bmood. 
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Akbar Khan, The Honourable Major Henderson, The HODoUrable Mr. J. S. 
Nawab Sir Mahomed. 

Bartley, The Honourable Mr. J. 
Basu, The Honourable Mr. Bijay Kumar. 
Brayshay, The Honourable Mr. M. W. 
. Charanjit Singh, The Honourable Raja. 
Choksv, The Honourable Khan Ba.hadur 
Dr. Sir Naaarva.nji. 

Commander-in.Chief, His Excellency the. 
Dain, The Honourable Mr. J. R. 
Fazl-i-HU8&in, The Honourable·" Khan 
Bahadur Mian Sir. 

Jayaratn&m, The Honourable Mr. T. C. S. 
JohDson, The Honourable Mr. J. N. G. 
Maq bul HU8&in, The Honourable Khan 
Ba.hadur Sheikh • 

Noon, The Honourable Nawab Malik 
Mohammad Hayat Khan. 

Raghunandan Prasad'Singh, The Honourable 
Raja .. 

Ray, The Honourable Maharaja Jagadish 
Nath, of Dinajpur. 

Shillidy, The Hon011!able Mr. J. A. 
GhOll&l, The Honourable Mr. Jyotsnanath. Stewart, The Honourable Mr. T. A. 
Hallett, The Honourable Mr. M. G. Taylor, The Honourable Mr. J. B. 

THE HONOURABLE THE PRESIDENT: The question is : 
" That the original motion be adopted ... 
The motion was negatived. 

(The Honourable the President then called on the Honourable Mr. Vinayak 
Vithal Kalikar in whose name stood the next Resolution'" o~ the Agenda.) 

THE HONOURABLE MR. M. G. HAJ~LETT: Sir, there are three Resolu-
tions, dealing with very much the same subject, namely, the treatment of 
prisoners in the Andamans and it will be convenient to Government if they are 
all discutlsed on the 11th. That is the day fixed for a similar Resolution which 
stands third 011 the list for that day. The Honourable the Home Member 
willI hope be able to be in this House on that day, and if it eould be so arranged, 
it would be to the cODvenience of the Government for the discussion to take 
place then. 

THE HONOURABLE MR. VINAYAK "ITHAL KALIKAR: I agree, Sir. 
T:qB HONOURABLE THE PRESIDENT: This Resolution'" will be.traversed 

to the List of Busineils on the 11th. 
To HONOURABLE RAt BAHADUR LALA MATHURA PRASAD 

MEHROTRA: On a point of 9rder, Sir. May I know what place this Resolu-
tion will get on the agenda. 1 I have a.lready ballotted a Resolution for that day 
and I would like to know if this Resolution will be taken before or after my 
Resolution 1 

THE HONOURABLE THE PRESIDENT:· By transferring this Resolution 
to the next sitting it does not mean giving precedence to this Resolution. It 
will be put down in the List of Business for that day. It will be placed before 

... This Counoil reoommends to the Governor General in Council that an enquiry oom. 
mittee oonsisting of otlioia.l and non-official members of both H0118eI of the Indian Legis1a-
ture be immediately appointed to enquire into the grievanOell of the AndaDl&Dl political 
prisonera, who recently went on hunger strike, and the callie of death of the three political 

. priaonera, with a direction that the Committee should IUbmit ita report by the 'end of thia rear for oonaidintiOD by the IBdiaa J.esis1ature and GoYel'lllllellt." 
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, ,(Mr. President.] 
your Resolution on that day, because in any case if the Resolution had been 
moved today Mr. Kalikar would get precedence and you would. move your 
motion by way of an amendment only. 

THE HONOURABLE RAI BAHADUR LALA MATHURA PRASAD 
MEHROTRA: Butaccordingtoparagraph 121 the Honourable Member in 
whose name a ballotted Resolution stands has either to withdraw the Resolution, 
in which case he shall C'.onfine ~imself to a mere statement of fact, or move the 
Resolution. This procedure I do not, find in the Standing Orders. Precedence· 
is given for each day according to the ballot, and I would like your ruling as 
to how this Resolution Poets precedence. It would have been a different thing 
if the Honourable Meinber had moved this Resolution. I am very glad to hear 
that the Honourable the Home Member is condescending to come here to reply 
to the debate and we shall be pleased to have the pleasure of seeing him in the 
House, but I do not see how that affects the Manual of Business and Procedure 
uruess the Honourable Member is prepared to move his motion as an amendment, 
to my Resolution. 

THE HONOURABLE THE PRESIDENT: Your case has to he differentiated 
from the ordinary case. You have a similar Resolution on that day and you 
have an amendment today of the same nature and character. I have therefore 
decided that Mr. Kalikar's motion will have precedence. 

RESOLUTION RE REDUCTION OF RAILWAY FREIGHTS ON THE 
TRANSPORT OF PUNJAB WHEAT. ' .. 

THE HONOURABLE KHAN BABADUB CRAUDRI MUHAMMAD DIN (East 
Punjab: Muhamma.dan): Sir, the Resolution which stands in my name is 
as follows: 

" This Council recommenda to the Governor General in Council to take early steps to 
reduce the railway freightB on the t1'lUlllport of Punjab wheat to the extent neceuary for 
eecuring ite sale on reasonable prices in markete which are situated in other provincea." . 

Sir, wheat is one of the chief products of Northern India and especially 
of the Punjab. The diet value of wheat has been-proved by a remarkable test 
carried out recently by Colonel McCarrison at the Food Research Institute, 
Coonoor. I hope my friends from Bengal and Madras will try to bring the 
results of these useful tests to the notice of residents in their constituencies. 
The necessity of supplementing a staple food diet by the growth or importation 
of wheat and the resultant necessity for cheap transport are questions in which 
nutrition and agricultural research are inseparably linked .. At present we have 
got large stocks of wheat in the Punjab lying idle and the co-operation of the 
Railway Department is necessary for its cheap transport to Indian markets. 
When the Punjab wheat producer finds it difficult to dispose of his surplus 
stock, he finds himself beset with many difficulties. He cannot easily pay 
Government revenue, he cannot pay hiB debts and he finds it impossible to 
secure the elementary necessaries of life for himself and for hie family. It is 
obviously up to the Government therefore to eecUJ'e markets forthedisposalof 
this commodity . There is a'tridespread feeling m. the countryud .eepecially 
in the Funjab. that railway rate8 ~'r •• carriage of wheat at preeent in force do 
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not encourage such disposal. Government should therefore come to the rescue 
of the zemindar in this case and help him by lowering railway freights on food 
grains. I take this opportunity to emphasise once again that the present 
distressful condition of the peasantry cannot be mitigated without raising the 
general level of prices of agricultural products. A similar condition is likely to 
arise in the near future about cotton also. It is Ilxpected that railway earnings 
will improve if facilities a·re afforded to dispose of the surplus stocks of food-
grains. 

Sir, I move. 
THE HONOURABLE RAI BAHADUR J.JALA MATHURA PRASAD 

MEHROTRA (United Provinces Central: Non-Muhammadan): Sir, I beg 
toQ move: 

.. That for the worda • Punjab wheat' the words' all agricultural produots ' be sub-
stituted." . 

This is an all-India problem and the situation of all agricultural products is 
the same as that of Punjab wheat. I ha.ve therefore moved this amendment, 80 
that when Government is pleased to give this concession it may apply to aU 
provinces and all agricultural products. That is my only object and to the 
Resolution as amended I give my whole-hearted support, as it will give relief 
not only to t~e Punjab but all the provinces of India. 

THE HONOURABLE SARDAR BUTA SINGH (Punjab: Sikh): I have great 
pleasure in supporting this Resolution. A land-locked province like the Punjab 
can only find other markets if it can secure favourable freight rates for its 
agricultural produce. As things stand, the flow of wheat to Karachi from the 
Punjab must now come to an end. Karachi will meet not only its own needs, 
but will supply to a very large extent Calcutta and Bomhay by sea, the only 
markets on which we can depend to consume our surplus wheat.. It. is there-
fore imperative that we must ha:ve favourable rates from Lyallpur to Calcutta 
and Bombay to enable us to send our surplus produce to these markets. 
(At this stage the Honourable the President vacated the Chair, which was 
taken by the Honourable Nawab Malik Mohammad Hayat Khan Noon.) 

I have every hope that the Govemment of India recognising the peculiar 
Ilituation in which the Punjab is placed ~ill be pleased to allow favourable 
freights on agricultural products, and fix such rates as would enable us to place 
our produce in the markets of Calcutta and Bombay. 

THE HONOURABLE MR. AI. W. 'BRAYSHAY (Chief Commissioner of Rail-
wa,ys): Sir, I must in the first place express my sympathy with the object of 
this Resolution in that it is to increase the consumption and the movement of 
wheat and similarly to increase the consumption and the movement of all agri-
cultural produce. The Government of India are equally anxious to increase 
such movement and if the reduction of railway freights would achieve this end 
they would only be too glad to make such reductions, provided the increase in 
the net earnings due to the additional traffic would offset the I08S on the existing 
traffic and the Railways would be able to pay their way. I think I may claim 
that in this matter of increasing the movement of agricultural produce the in-
terests of the Railways are in harmony with those of the agriculturist in 
that th~ir tr!,ffic receipts would also increase or rather the volume of their traffic 
would mcreaae. Unfortunately the Railways have no large INrpl~ that 

'. 



1M cOUNCIL OJ' STATE. {4TH SBl'T. 1933. 

[Mr. M. W. Brayshay.] 
would pennit them to contemplate any general reduction of their 
earnings. . On the contrary. they are feeling the effects of the depression just 
the. same as agriculture. trade and commerce generally. They are in fact at 
Pl'esent working at a deficit and although the earnings this year show a welcome 
improvement on last year of over Rs.1 crore, this is relatively a small sum com-
pa.red with the budgeted deficit for the year of something like Rs. '1 crores. 

(At t,his stage the Honourable the President resumed the Chair.) 
In short, the financial position renders it impo8Sible for the Railways to make a 
general reduction in freights that would result in a reduc:tion of earnings. Some 
idea of the amounts that might be illvolvedwill be obtained from the fact that 
in 1 H31-32 t.he Railways carried about 121 million tons of agricultural produ~. 
In this I cover rice in husk, rice not in the husk, grain pulse, wheat, jowar, bajra, 
other grains, oilseeds, (otton pressed, cotton unpressed and fodder. The 
earnings on this at million tons amounted to rather less'than Rs. 16 crores. 
An all-round reduction of freights by say 10 per cent. would therefore mean a 
matter of over Rs. Ii crores; unless the Railways could get by reducing the 
rates an increase in the traffic sufficient to offset the loss in the earnings they 
could not stand the loss that would ensue. During the past two or three years 
the Railway Board and individual Railways have had under eonstant examina-
tion the possibility of increasing their revenues by reducing rattls. They have 
discussed this frequently with the Agents of Railways individually and they 
have had two conferences with the Agents of Railways. Their great en-
deavour bas been to find whether t.hey can pollsib]y improve the positio\l, 
whether they can induce some movement of the produce by a lowering of the 
rates and the examination they have made has covered not only t.he wheat of 
the Punjab but most of the major commodities t.hal are produced in India. It 
seems certain that any all-round reduction on railway freightlt could only result 
in a serions depletion of railway earnings and be extremely embarrassing finan-
cially. In many cases, however, reductions have been made locally. When~ 
ever it is seen possible to get an improvement in the movement of traffic there 
the consideration of the effect of reducing the rate bas been taken in hand and in 
many cases has been given effect t.o. Evidence of this is in the fact that on the 
North Western Railway alone there are at present no ]ess than 700 special local 
rates covering all commodities, not only agricultural. As an example of the 
efforts that have heen made to increase traffic by lowering rates, I may men-
tion the case of wheat which is the subject of the Resolution and of course is 
also covered by the amendment. 

Early in 1931 the rates for wheat from the Punjab to Karachi were "re-
duced in an endeavour to encourage the export of wheat. The result was that 
a oertain amount of existing traffic was diverted to the sea route from the. rail. 
But there was no m.aterial eBect on the e,xpOrt of wheat and· the experiment 
having resulted in the loss of Rs. 16 lakhs the rates were withdrawn. Later, at 
the instance of the Punjab Government special rates from the Punjab to collect 
were introduced under a guarantee from. the Punjab GovernD1ent. The Rail-
way. Board were not satisfied that the reduction that was then proposed would 
:result in an adequate increase in the traffic but the Punjab Government pressed 
for it to be done and oBerad this guarantee. This experimentaIso failed to 

... produce the desired results and the rates had to be withdrawn after a trial of 
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som.e six months. This year again an effort is being mad~ to induce and increase 
j~ thetrafl!.c from the Punjab to Calcutta. So far the rates have applied for a 
few mqnths but the results that we have obtained are most disappointing. 
The increase in the traffic has been very little. Generally therefore the 
problem that. is before the Railways is whether by reducing the rates they can 
incf\'lase the traffic. This is what is desired I understand by the mover of 
the Resolution. If we could increase the traffic adequately by reducing the 
rates as I have already said, nothing would please us better. Unfortunately 
we cannot see that we can attain this result and the particular case of the 
wheat from the Punjab has been examined very closely and as I have just 
now explained we have not only made experiments to see whether we can get 
the increase in traffic but we are doing so at the present moment. 

THE . HONOURABLE RAl BAHADUR LALA MATHURA PRASAD 
MEHROTRA: What about wheat from the United Provinces 1 You are 
only considering Punjab wheat. 

. ' THE HONOURABLE MR. M. W. BRAYSHA Y: I am giving as a parti-
c$r case wheat from the Punjab as that is the subject of the Resolution. In 
resa:rd toa,ll other commodities investigations have been made by all Railways, 
in ·slttne ~ at the instance of local authorities in each of the various provinces. 
But on all~ailways it is the object to increase the traffic if we possibly can by 
relilJcing t~ rates. It is for that reason the Railway Board have discussed the 
matter with all the Railways individually and together and all the Railways 
have themselves investigated these problems. But the Resolution and the 
amendment in particular are on very broad lines. There cannot be any doubt 
that if w,e we:r:e to act all that. proposal for all-round reduction or, as far as the 
Punjab \Vh~t is concerned, for a general reduction on the wheat from the 
Punjab, if we were to act on it, it must involve the Railways in a very serious 
financial loss and as we are rUDJ~ing at a deficit, that loss must sooner or later be 
passed on to the tax-payer . 

. " As the mover has not mentioged any l)articular cases, I am not of course in 
a position to deal with any particular case. I know that one point that has been 
sti!tges~ is that agricultural produce is carried at unduly high rates. But all 
oUr't8~ .are fixed so that we will get the maximum traffic we can. So that if 
lte increase tHem the traffic will fall and so we reach the middle position . 

. j It- ;has been said that the wagons returning empty to the coalfields from 
the Punjab might be filled with wheat, especially at a lower rate. Here we 

. get back to the same problem .. We cannot reduce those rates unless we can 
get ,~ i~crease in the traffic. I,f we can get an adequate increase in the traffic 
then'.e- 'Would be only too pleased to reduce the rates. But our examination 
does not show that we will have any chance of effecting that reduction. As I 
~v~explliined, tlte Railway ~oard and the Railways have been e~Dg 
th~1le ptoblems C()nstantly for the last two or three years and wherever possible 
they' 11ave reduced the rates. But that has generally been on local traffic. 
'j:,.Sir .. GoY~nment are unable to agree to a general reduction of railway 

freights on agricultural produce nor to a general reduction on Punjab wheat, 
to other provinces. . 

:: .. ,THE HONOuWLE KHAN BAHADUB CRAUDRI MUHAMMAD DIN: Sir 
I a~ ~hankful to the Honourable M.r. Brayshay for giving us an account of all 

D 
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these exp<',riments thElY ha.ve made. The thing is that long, lop.g . "'$0/ I~ts 
were carried by the English Post Offices for eight a.nnas or a rupee, and, they ~­
duced .it, and populari8€d the s~st.eIll,. and the country is gaining ~~er)t~L' 
reductIOn. When I see some trams gomg empty between some Sta.tIOIl4!~ ~rl.l 
when I find that the Railway is running at a. loss, I always think th.at if 'tHe!-.· 
reduce the rate a little, they will be able to induce people to travel by the r4il:W~§, 
which is safer than the lorry. If you reduce the rate, for, say, twq ~t:~1#.~~ 
months, you cannot appreciate the result. The result shows itself o~x'8fW 
an interval. In three or four months people do not even know thatth~J~o 
been any reduction. In sllch cases they have to wait a little. When the'~to~lc 
is there a.nd the zemindar cannot move it, he does not pay anything t<dh:e "i:~­
way and the,railway is a loser. Suppose there is a little increase of trail.c· ; 
even then the railway gets something out of it. Therefore it is b~tter td PaY;e 
something than nothing and a.Iso to help the zemindar, and in dUe course lfe 
will come forward to help you. At present the zemindar has got no tno~e1;tb 
travel and the result is that the earnings of our railways are suffering .. , If y-ou 
help them and make a sacrifice to a certain extent, certainly the day WiWeeme 
when yo~ will get. bet~r ea~gs and .also a contented .peasantry: ~ri~'~Y 

,other thIngs. ThIS dlsappomtlllg attItude of the RallWay~. J1;mefit ';Js 
rather depressing. I would therefore Ilsk the Member in ch .' ;td iJrip~ 
upon the Railway Board the necessity of considering the advisa ty·()f:~ 
reduction. '. '" :'l: 

.' THE HONO'URABY,E THE PRESIDENT: You have not informed the Chair 
: wbetht'r you propose to withdrllw your Resolution 1 ," . ' .. 

THE HONOllRABLE KHAN BAHADUR CHAUDRI MUHAMMAi> DIN. '; ~';I 
",ould rather withdraw it. .". , 

The Resolution· wns, by leave of the Council, withdrawn. 

THE HONOURABLE THE PRESIDENT: In the circuJDBtances the:~~~d-
ment necessarily falls. . . ".' ... ; 

I do not propose to trouble Honourable Members to come back afteJlu.~ 
as there is only one Resolution to dispose of. I will therefore atlk the H~~­
able Rai Bahadur Lala Mathura Prasad Mehrotra to read his Jl.es91~l!I·"o 
that he may not lose his priority and the debate on it will begin on, tl¥ n~xt 
non-official day. . ''', !,,' :r 

~. , 
RESOLUTION HE SALE OF SIL YER. .,. 

, THE HONOURABLE RAJ BAHADUBL.ALA MATHURA PRASAD M~ 
(United Provinces Central: Non-Muhammadan) : Sir, I beg to move: " ", ,r, 
, .. That this C',ounoU recommends to the Governor GeDeral in Counoil~ Plaoe QQ,. 
table the entire corretlpondence which has taken place between the Seo~: oU\~ 
IlDd the Government of India re~r.rding the sale of silver from India's silver ~;fr' 
the payment of a portion of the Debt instalment to the UlIittlCi States." :.. . . '. :.; 

THE HONOURABLE THE PRESIDENT: The debate will begin 00n"~ ~ext 
non-offioial day. ,; .. ;':~::":l 

.':" ,,,oj 
.. The Coun,cil thellt adjolUDCdtill Eleven. of the Clock on Tuetd .. y,ltJle 6tb 

~tember, 1938. '. :1 ;1"; I 
. ·V ide page UI6, tmI8. 




